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4n Act to declare certain ancient and 'historical monuments 
and archteological sites and remain8 in Part A States and 
Part I3 Staterj to be of national importance and to provide 
for certain matters connected themwith. 

I 

[28th November, 1951 ] 
E it enmted by ~&liament as follows !- 

, 1. Shod title.-This kct  m!y be oalled the Ancient and Higtorioal 
:~onuments and Aroheologioal Sites and Remaina (Declaration of National ' 

Tmportance) Act, 1951. 

2. Dec1aratio.n of certain monuments and archsological sites aria 
gemaim to bs of nationd importance.-The ancient and historiod 
inonuments referred to  or cified in Part I of the Schedule and the srchmo- T ilogicd sites and remains re erred to  or specified in Part I1 thereof are hereby 
,declared, respectively, to be ancient cand historical monuments and arohso. I 
;'logical sites and remains of national importance. f 

1 

3. Application of Act VPI[ of 1904 to ancient monuments, etc., declared 
' bo be of national importance.--All ancient and hist6rical monuments and 
;all aroheeologioal sites and remains declared by this Act to be of national 
:<importance shall be deemed to b e protected monuments and protected 
:&reas, respeotively, within the meaning of the Ancient Monuments Preserva- 
,tion Act, 1904, and the provisions of that Act shall apply accordingly to the 
ancient and historical rhonuments or arcbological sites and remeins, as the 

@se may be, and ahall be deeimed to have SO applied a t  d l  relevant times. 
d 

THE BCHEDULE 

(8ee slectfon 2) 
\ 

A - '-----a 

R PART I A 

1 > Ancknb and H W i d  Monumenb I 
f .  All ancient and h i s M o d  monuments in P w t  A States and Part B 

Price annab 2 OT @. 
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oovered by Item No. I i~nmedia t e l~  preceding :- 
fa * - .  
t. , 
b Rerlml ' Ndme of monuhent Locality 
15 NO. 

E 

k 1 I. Ajanta Caves . . o e Ajanta 
2. Aurnngsbad Caves . . . Aurangabad &, 

2 , L Daulatabad Forh and Monmnents therein (8.g. Chand 'Daulatabad 

L Minar). - 
E 
b 4. Ellora Caves 
W 

o o a e s  . ELlora 
, 1 8. Pithalkhora Caves . . 

e . . Pi:hdkhore f* 6. Tdmb of Aurangzeb . . I .  IZlluldabad 
rr 
!% '7. Tomb of Malik Ambar ." Do. 
+- 8. Tomb of Rabia Daurani (Bibi-ka-Mnqblrd) . . . ~ u r h ~ a h a d  

B D;at~ict B i b  R 
k 9. BaibaniTombs Ashtur 
Q .  

c PO. \Barid ;hahi Tombs . o .  Bidar City 

g+ 11. bidar  orb . * " * .  . Do. 
12. Madrasa M a k u d  Gawa~a . . 

;< 
. Do. 

t: 
Di8&3~6 a d b a r g a  

& 
I, Is. Gulbarga Port and Great Mosque in the Fort . . Culbarga 

'i a 14. H ~ f t h  ~u'mb&d Tohb of ~ & o z  Shah . Do, 

is 15. Char Minar . . . . . . . . Hyderabad C1t.y 
E 16. ,Golcondg Forb and Tombs . . . Coloonda 
Z 

19. N~gnath Tdmple . . . . . . Aundhtr 
- * 

Dise?<ct Raichu~ 
18.Ala'mpurTemples . . . . . . A!ampur 
19. Mrtbadev Temple . . . . . . . Ittagi 

A ' 
. ~ & t r i c t  Warmgal 

A 6 
I 

I d  *< i 
20. RdmappnTwmple . . . . , Palampot 

i $ 3  
21. Thoisand Pillar Te'mple . . . . . Hans'mlronds { 

* 

22. Warangal Fort, Defences o,nd Gateways = . Warangai - - ?@ 

Do. 
4 

: -----. 
9 
1 





P I ;518 
1~ 4 Ansient and Histo~icnl Monuments and Afchceologicd [ACT Lxxr 

Sites and Remains (Deola?'atio~z of Nationaz Importance) 
t 
L , 

Serial. &me of monument 1 ,  Locality 
No. ...... 

MADHYA BHARAT STA~--cmtd. 
k. 
b Dietriot Dhw-oontd. 
$ 60. Hathi Mahel * , . . , . - . . , Nandu . . . . . . . . .  51. Hindola Mahal h Do. 
8~ 62, Eoshang'stomb . ' a . ' .  , 
i: 

Do. 
5. 63. JahaaMahal . . .  . . . .  rho 
$ 64. Jahangirpur Gate .' . . . . . . .  Do. 
V . . . . . . . .  F .  66. JamaMasjid Do. 

. . . . . . . . .  1 66. Kali Baodi Do. 
h g .  64. Kapoor Talao and the &ns on its banks . . Do. 
ti . 6S. LalBag . , . . m a . .  : Do. 
F . . . . . . . .  6 69. LalBungalow Do. . . . . . . . . . .  8 60. Lahani Caves Do, 
$ . 61. LohaniGate . . . . . . . .  00. 

I 62. JaliMahal . . . . . . . .  Do. 
63. Nahar Jharoka . . .  . . . . .  [ ' Do. 
64. Mahmud'stmb . . . . . . . .  Do. &' . . . . . . .  r p  66. MalikMoghi'sMosque. Do. 

r 
Er . . . .  66. Mosque near gopi Tanka . *. Do. 
p 67. Mosque near Tarapur Gate . . . . . .  Do. 
& . . . .  k 68. Mosque north-west of Daryakhanls tomb Do. . . . . . . . .  %, 69. NamelessTomb Do. . . . . . . . .  k 70. NamelossTo&b Do. 
g . . . . . . . .  71. Nameless Tomb Do. C . . . . . . . .  
I 0  : 72. NamalessTomb Do. 

73. Neelkanth . . . . .  . . . .  F Do. , 
e74. Rampol Gate and the Mosque oppasib to it . . Do. 

b . . . .  . 75. Royal Palaces . . . .  DO. 
a .  . . . . . . . .  C 76. RupmatiPavilion Do. 

74. OaravanSarai . . . . . . . .  f Do. . 
. . . . .  98. Sarai near Daryakhan's Tomb DO. 

[ - 79. gat Kothai  Cave . . , : . . DO. I ? 
I 
I . 80, SomotiKund . . - . . . .  DO. i 
b . . . .  . . . .  6, 81. Songarh Gate Do. . . . . . . . .  E 82. TarapurCate Do. 
?> 8 . . . . . . . .  83. TeveliMahal Do. r 
g 8,4. Tomb and Mosque attached . . . . . .  DO. 
L 

85. Tomb north of Almgir Gate . : . - . . I 
5 Do. P . . . . .  86. Tomb north of Daryakhan's tomb ' Do. J L 

. . .  t 87. Tower of Victory a . * .  . Do. ,[ . . . . . . . . .  88. TripoliaGate Do. i 
X t . . . .  F .  89. UjaliBaodi . . - . . Do. 4 

. . .  2 90. WaterPalaoe . , . Do. 
b 

1 
Y 91. Bhoja Shala and Kamal Mrtula'e Moaque . . Dhar # 

b 
92. LatkiMasjid . I s . .  DO. 8 
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,' OF 19511 Ancient and Historical Monuments and A r c h c e o ~ o ~ i c u ~  
Bites and Remains (Decla~al ion  o f  Nutional I m p o ~ t a n c a )  

Serial Name of monument Looality 
No. 

XADI~YA BHARAT S T A T B I - ~ O ~ ~ ~ .  
4 ~ ~ i s t ~ i c l -  s A ~  
. . . . . . . .  55. MahadevaTemple ' Amrol 

96. Tila Monument . . . . . . . .  

98. J ~ i n T e - n p l e s l t o 5  . . . . m a .  Endhi Chander 
99. Chanderi Fort and: 

Bada Madarasa . . , . , Chandsrl . . .  BattisiBaodi . . a . a  Do. - 
BadalMahalgateway . . . . . , a  Do .. Jame Masjid . . . . . . . .  Do. 

Kati   ha ti . . : . , . Do, . Koshak ~ihhel  : . . . . . .  Don 
Nizam-ud-din'stcrmb ,. . . . . .  a Do, 
Shhajadi-ka-Roza . . . . . . .  DO. 

100. Mohajamata templa . , . .  TerrtM.: I 

101. Monastery . . . . . . . . .  Do. 
102. Torana gate . . . . . . . . .  Do. 
103. hlonastery . . . . . . . . .  Kadwahe 
104. Temples 2 to 7 . . . . . . . .  Do. . 

- & e ~ a t i o - ~ d  

District Kkrgons 
106. Ballaleshwar . . . . . . .  Un 
107. Chaubarrt Dera . . . . . . . .  Do. i 
108. Guptsshwar . . . . . . . . .  Do. 
109. Jain temples 1 to 3. . . . .  DO. i . . . .  110. Ts~nples ofhlahnknlashwkr 1 i d  2' DO. -I 
11 1, Templo of Nilakanthe~hwar . . . . . . . .  Do. 

2 

DiatrCot Manhaor 
112. Brahmanioal Rookcwt temples. . . . . .  Dhttmnap 
113. Buddhist Caves . . . . . . . . ,  Do. 

j 

114. Nau Torana temple . . . . . . .  IChor 1 
116, Yasodhar~can's Pillars of Victory [30%dni 

I . . . . .  
1 

District Mwrena 

116. Elrottarso Mahadeva Cemple - . . . . . . .  Mitaoli 
117. Gadhi . . . . . . . . . .  Padhavli 
118. Kakanrnadh temple . . . . . . : .  Suhnnia 
!IS. Tahple . . .  . . . .  Padhavli 
120. Temples 1 to 22 . . . . Naresai 
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$j V f 
Ancient  and H i , s t c , ~ . i c a l . . M o n ~ n t s ,  and ~ r ~ h ~ e o l o g i c a l ,  [ A &  - t 

Sites and R e m a i n s  ( D e c l a r ~ b o n  . of  . N a t i o n d  Impor tan t  e )  y 
1 j --. -- 

. , .$ 
N m e  of monumsut . . . .  Loodiity . . :I -- No. , , -- . . .-- 

4 
. . .  
. . . . .  MADHYA BH&AT ~ T A T E - C O ~ C ~ ~ .  .- . . . . 

Dietriot ~ivapzcri i t 
t . . 

. . 121. Large Shiva temple . . . . . . . .  6 Mihua . .  j 

122. Sm%11 Shka temple - . . O e . e  . s Do, 1 
. Ranod j 

123. Mona,stery . . . . . . . : . . . .  i 

. . $ 
124. Monastery . . . . . . . . . .  Burwaya . . . . . . . . . . . . . .  126. . open air muse& DO. , ' ! 

. . ,  

126. Shitra ternple ' . . . ., ., . e . * .  ' P o  " ,  

. . . . . . . . . . .  127. Smmaya Gadhi . DO.,  . , i 
MYSORE 'STATEI I 

Diet.r.kt Bangahre . . . . . . .  ;: . . .  : 1. ~ ~ r e r n 6 ~ a s ~ a m i  Temple Malurr 
, . 2. Ashurkhana . . , . . . . .  .. I)oddaballap:ir 

3. Cenota.ph . . . . . . . . . . . . .  Bangalore . . . . . . . . . . . . .  4. Old. Dungeon Ford and Gatee Do. - - '  

5; T$U-  sultan!^ Pala.00 , . - . - . . .  ,Do. . . . . . . .  6. Fort .DevanahaUi . . . . . .  
. , 

' 7. Tipu Su1tan;'s B"lrthplace . . . . . .  Do. . , ' -  

, . . 10.' Asoka inscriptions . . Brahmegiri 
'1  I. Fortress and temples on the hill . . . . . Chitaldrug 

. . . .  12. Etariha~esvaratdmpl~ .' . '  . Harihar 
? 13. Insoription and Jatingi, Eameswar temple . . Jatin i Ramosvara 

\ ~ i l f  
14. Banthebagilu and Rangayyanabagilu with preserved 1 Chitaldrug 

jl bastions, 
Diatrict Hashan 

. . 

Adinathe Basti . . . . . .  
Roysalesvara temple . . . .  . . .  
Kedaresvara temple . . . . . . .  
~arsvani tha  Basti . . . . . . . . .  

. . 
Santhinatha Basti . . , . a . . 
Akkana Basti . . . . .  . . . . . . . .  Chandragupta Basti 
Chavundaraya, Basti. . . , *  . . 
Goknatesvara - . , . . . . . . .  
Inscriptions . . . . . . . . .  
~arsvamt.ha Basti . . : . . . I .  
Buohesvara tpmple , . . - . ., . 
Fort and Dungeons . . * * a .  . . . . . .  Isva,ra te;mple . .  : 

. . .  K~lya ,n i ,  ; .  . .  • . . . .  

. . .  ICesav:~ t31nplo and irlncripii~,r,? . . 

El Jobid 
Do. 
DO. 
Do. 

. Do. 
Sravanabelgolo, , 

DO. 
Do. 

'Do. 
Do. 
Do. 

Koravangala 
Manj&abad 
Arsikere . 
Hulikbra 
Rnlur 



Lcoality , . 

, . , : Doddagaddavalli 
, , ' - . . ~ Nuggeha,lli . . . , 

. . , s D o .  - -  

. IHolar -. . , 

4Ce somesvara temple . . ._ . . .~ - .  . Do. ‘ 
40. Ramabngesvara templea and inscriptions . , 

District  sore 
48. Gmisvara ,temple . 
49. Resasra temple . . . . Somanatha.pur 

, . Talkad' . 

. . Basra1 
. . . Narasamangala 

56. Sidlu Mallikariuna te.mple . . '. . . , Bettadapnr 

District M~ndya 

. . * ,p . DO. 

. . . .. . Hoseolaln . . 

. . . . Sindhaghatta 
, . -&lelkote' 

. . . . .  , . ~ambadahal i i  .. '. ~ov&da.&hdli 
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s i t e s  and R e w ~ a i n s  (Declarai ion o f  Nat ional  l m p o l . t a i ~ c e )  i s  
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.... 3. . 

i 5%:. 

g+ 
-<.- , 
C.. g:. 
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5'' ;' v .  l ,> .  

g 
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gj 
;jr 
a-. g ' .  
t,.t:. 
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g:-, ' 

f;;: 
g,: 
L?:: 

g . 
&'<, 
N. g . . 
G< 
F; 
& 
:? ; ii 

iy 
P I.'< , 

E' 
E. 
1,:. . 
$; . ' 

i.,. g, 
i:.. . .  

:f;; ti. 
:-. ". r -. 
#i. 
<: 
,- . 

:* , * $'. g;,: 
&; . , 
s::. 
6' 
,%.. 

8: .. 
p: ~ !.: 

g. 
$? 
i - ,  C- 
3.-  
I" 
I 
C: 
E .. 
$$ 

i_ . 
LI .. 
(5. 
i; : 
* .. 
2;. . 
C.; 
p. .. ~.:. . 

Serial Name of montllnent 1,ucality 
xo. 

Aghoresvara temple * . . . z .  . 
. . . . . .  Anekaltemple . . . . . .  Sonlesvaratemple . . . . .  Trihurthinarayanatemple 

Bastis and inscriptions . 
Bhernndesvara temple .* . _. . a, 

Kedaresvara temple . .- 
Tripurantesvara temple . 
Devaganga ponds . . . . 
Fort . 
Fort . . . .  - .. 
Fortress and Renuka temple . , . 
Inscribed pillar . . . 
Xnscribcd pillar , . s t  

Pranavesvara temple . . , 
Jain b s t i  with Brahmadeva Pillnr . . .  Kaitabhesvara temple 
Parsvanatha Basti . . 0 .  

Ramesvara temple , 

Mallikarjuna and Rarnesvaro, temples 
Musafiskhana andJ3onda . 
Palace site outside Fort . 
Ramesvara temple . 
Ramesvara temple . 
Shahji'stornb . ' .  

Shivappa Naik's fort . 
Temples and inscriptions . 

Ditto. - . 

Ikkeri 
. Bandalike 
" Do. . no. 
. Runcha 
, Eelgavi 
. Do. 
. Do. 

Rasavaneb yane 
. Chennegiri 
. Kavaledurga 
. Chandragutti 
, Malavalli 
. Talaqunda 
, Do. 
. Melsgi 

s, . . . Kubatur 
. Do: 

. .  DO.^ 
. Kadkn.lsi 

. Santhobnnnur 
, Nagar . . ' 

. . , Kelndi , 
' : Kudll . Hodignru 

Nagar 
.a ljclvi 

Kuppzgadds 

103. Channigaraya temple . . 'ralaguppe 
i 

104. Fort . . . e . . Madhugiri 
106. Jumma Masjid . . . Sira 
106, Mallik Eihan Darga . . . a ,.Do. 
107. Kedaresvara temple . . . .  Nagnlapura 

I 
B 

108. Oneunakesava temple . . . . . . .  30. I 
3 

~ A T ~ A L A  AN'D EAST PUNJAB STAPHIS UNIO& - , 2- 

g 
. District Bhartindo . . . s  

I 
1. - Bhatida fort 'a . . . *  , Bhatinda 1 $ 

Eatriot Ha~adaghat $6 
5 

. . . .  2. PiGaur gardens and monuments of Bidd Khan Pinjaur $ s 

. . . .  :. Gumbed Khan-i-Dane . . . . . .  d w a t  . # 
. . .  Ze Siva temple . . ' . . * ~ * . .  Do. @ 

# 



OF 19511 A7zcient and I l is to~ical  Monuments and Arcl~aeol.ogical 9 
Bites and Remains (Declaration, of National Impo~ tanc t l )  

Serial Name of monriment Looality : No. 

gg 
Dishict Banewara 

3. Nee1 Kantha'Mahadeva's temple . . . , . : . Bansware ~, 

4. Siva temple And ~ u i n s  . . : . . . Arthuna 
6. Srin temple . . * .  . . .  s T a l k r e  ' . 

5 District Bharalpur 

6. Alrbar's Chhatri . . . . .  . Bayaria 
7:- ,Ancient Fort with its  monument^ . , . . Do. 

', 8. Brahmabad Idgah . . Do. 
9. Islam Shah's Gate . . , Do. 
0. Jahltngir's Gateway . . . Do. 
1. Jhajri . . . . - .  . . . Do. 
2. Lodhi's Minar, . . . Do. 
3. Sarej Sad-ul-lah . . , . Do. 
4. Usha Rfandir . . . . DO: 

16. Chaurasi Khamba temple . , Kaman 
16. Colossal image of Yabha . . Noh 
17. Deeg Bhawans (palace) . . . . . Deeg 
18. Looted Gun . . . . . Do. 
18. Marble Jhoola . . o . . . Do. 
20. Delhi Gate - .  . . ~haratprir Fort 

(outside) 
21. Fateh Burj nem Anah Gate . . . . , Bharatpur 
22. Jawahar Burj and ashtadhatu gateway . . . . Bhaxatpur Fort 

(inside) 
23 LalMahal . . . . . . . . . Rupvm 

s ) .  ,,- - 
Dietrict Bikaner' 

rP 

74. Bhandaaar Juina Temple . . Bikaner 
,'5. Fort Bhatner . , - Hanumangarh 
!a. Jain temple of Susani Goddess . . i . Morkhena village 
/7. PaUu Jaina sculptures . . Bikaner 

' 28. Wall paintings of Hardoti school in the palam Bdndi 
A 

A I, Dislrid Dholpur 4 * .  

t49. Jogni Sogn* temple . Dholpur 
'$0. Sher Garh Fort . . . . . DO. 

' 31. .lain& temple inecription Baroda 
32. Bolun~th temple . . + Dev Sotnnath 

Dtktricl Jaipur 

33. Banjaron ki Chhatri containing two pillars similar to Lalsote . 
the railing of Bharliut stupa. 

34. Beori . Abaneri . 
,35. 4 m a t  Mata-ka-Mandir . . Do. 
L A _ _ _ _ - -  - 

., 
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F- 10 Aitcieizt ant1 H i s t~r zcu~ '  Monz~nzertts ancl Arclzutcoloyical [ACT LXXI 

L 
Sits8 ancl lZsmnins (Dtcclaratio~z o f  A'aiio~zal Irr~po~~taizr;e) . 

Berial Name of monument Locality 
No. 

, , *  , * 

R AJASTHA~ STATE-~0ntd. 
District J'aipur--contd. 

. _ 'Fndar+ i in ineh 1 

87. Kala Puhar temple . .I . Do. 
88 Kalyanraiji's temple . DO. 
ae- . .., 

mpla___,_--- -. 

40. Pipaji's temple (near dispemary) . Do, 9, i 
'41. Bisal Deoji's temple . . Bisalpur ~ 2% $% 

42. , Fresco paintings in the Ambar Palaces (personal property Ambar 
of the Maharaja). 

43. Harehnath temple . . I . . Harshnath-Sikar 
44. Jama Masjid . . Ambar 
46. Laxmi Narainji's temple . . Do. 
46. Sri Jagat Siromaniji temple . . Co. 
47. Sun temple . . . Do; 
48. Hathi Batha . Kakore 
40. Inscription in Fort . . . . , Nagnr 
60. Mand Kila tal inscription , . . . . . DO. 
61. ' Yupa pillarsin Bichpuria temple . . . . DO. 
62 ln;cription . . Panwar 
63. Jain temple ' . . Sawai Madhoprlr 

Alanpur 
64. Persian i&cription in a Baori . DO. 
66. Punderikji ki Haveli-Painting; in u, room . . . Brahmpure 
66. Ranthambhore fort . . . Ranthambhore 
67. Temple containing Fresco paintings . . . Cultaji 
68. Yupa pillars recovered frdm mounds . . . Barnala 

i " '  
i ; 69. Fort including anoient temples . . . Jaisalmer 
< .  

Diafrict Jhdawas 
r' 

60. BuddhistCaves . . . . . .  
61: Buddhist Cavee, Pillars, Idols . . . . 
62. Buddhist caves and pillars . . . . .  
63. caves of Naranjani, Btc. . 
61. Old temples near the ~handrabhags . . . 

District Jodhpur - 
66 Fort . . . . 

District Karauli 

66 Wall paintings in the palaces of Maharaja Copal Lal 
District Kotah 

67. Old templea, etatues and inscriptions . . . - 
68. Siva tem.ple ahd two unpublished Cupta inscriptiohs 

69. Temple (12th cantmy). ; . . . .. 

. Hathiagor 
. Kolvi (Dag) 
, Binnayaga (Dag) 

Do. . Jhalrapatan i 

i 
' . . Karauli . r 
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P 195J1 Ancie~z t  a ~ z d  Historical M o n u m e n i s  a ~ i d  Arctiasologicat 11 - <$; , 

S i t e s  and R e m a i ~ i s  ( D e c l a ~ a t i o n  of National Impor tance)  - 
?' Serial Name of monument . Locality 
; No. - - 

\ 70. Temple, fort wall and statues . . . . I . Dare or Mukandara 

f ,  71. Temple w ~ t h  inscriptions . . . . Kanswa 
'* 72. ~ u p a  pillars . . . . Badvn. 

P-. 
Forb of Iiumbhalgarh as a whola . 

I .  -*. . - 3 i j h d l t -  
* . .  

- ? G h h m ( 1 2 t h q f - ~ . -  D 
Sas Bahu temples . . Nagada 

SAUBASIITRA STATE 
P 
F,C> , 

1. Ananteshwar temple . . ,\: . , .- . An$pur 
2:. 2. &ho%an Rock . . . .  . . Junagdh  

. < .  C o p '  . 

dir Porbandar . . . ' 

. . 

2; 13. ~ a v l a k h a  temple.  . . . . . . . - .  Sejakpur z: 
.*-. !:. . *.--.. . -'-id, - 16. Nilalrantha temple . " . . . Anmdpur 

: 16; .*~indara, Durvasa Riehi's Aehram-and its site . . Pindara a 
- 

18. Ranak Devi'a temple . ' . Wadhwan 
- 19. Sun temwle Than - 

y ---4&%p&4~ vd 
21. Talaja Caves . . Takaja F-' ~ h e t m n j ~ - Z W > %  4 



ncient and Historical Mo?zuments and Archmological ' [ACT LXXI~ 
'and - R e m a i n s  ( D ~ c l u ~ u t i o n  o f  National, I m p o ~ t a n c e / )  . . 

Name of monument Locality 

.--A 

T R A V A N ~ ~ R ~ - C ~ C I H I N  STATE 
~ i s t r i o t  Trkhzvr ' 

. i, ,Mural Paintin4s (16-17th Century7 on the wallg of the Ten- Trichur 
Kailasanatha temple. 

2.  Mural Paintings (16-17th Ceqtury) bn the walls. of the ~at tanche 'r i  town 
, hlattancheri Palace . ,. 

3, Mural Peintinga (16-17th Century) on th'e walls o f  t he .  Thiru-~anchilrulem 
Siva Temple . I - )  

4,. Mural Paintings (17th-18th Century) on the walls of-the Sri- Eyyal . 

koil of the Siva Temple a t  Chemmanthatta. 
- 

6 ., Mural. Paintings on the walls of the Srikail o f  the Pallimanna ~adakl rnncher~  

intings on the walls of the Sriramaswami temple , , Triprayar 
a t  Triprayar. 

7. Mural Pabtings ofthe 17th-18th century qn the walls of the Oorakem 
Srilroils of the Siva T6mple a t  Peruvanam ; and wooden 
bracket images'of a still earlier period on the Srikoil~ of 
the same shrine. e 

8 Twenty.nine.wooden bracket images on the outer whlls of Katavallur 
the Srikoil of the Vishriu temple a t  Katavallur and other 
works of apt in the same shrine. , 

- 
-= 

Archsological sites and remain8 
I. All atchzeological sites and remains in Part A Statos and Part I! 

States which; before the commencement of this kct,ha, 
by the Centrd Government to be. protected areas or which have beon taken 
possession of by the Central aorernnient a s  protected areas; . 

11. The following archaeological sites and remains 
covered by Item No. I immediately preceding :- 

Name of archasological site or remains, - 

. , . . Paithan 

bisll ict  Uulbarga - 
. 2. . Prehistoric site . . . . . . . .  

3. Ditto . : .. , . . ' . . .  . Rajanlrtallur 

. . . . . . . . .  4. Ancieutmour~d l~ondspur  
District Raiohur . 

. . . . . . . .  6. Ancient mound . Isopbal 
0. Ancient mound . . .  Maski 
7. P~h i s t~o r i c  site . . .  Beukal 

District Wmrangal 
. . . . . . .  8. Trehistoric site . , .  . Janampet 
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! 

Beriel Name of arohaologic&l site or remains Looality 
NO. -- -- - 

M A D ~ A  BHARAT S T A T ~  
District B/bilscs 

1. Anoient site . Beenagar 
2. Buddhist etupa . Gyaraspur ! 

- 3. Ruins of Gupta temple . Ud:ygiri 

District Dhar 

4 Ruins in Bhoipura . Mandu 
8. Ruins on the west of Rewa Kund . . DO. 

District Newar 

6. Excavated site . Kasrawad 

District Gird 

7. Ancient site . Pawaya 

District Ujjaiqa 1 

S. Anoient mounds, viz., Bhairon: Gadh, Vaishya Tekri, 
Kumbhar Tekr . 4 .  . . UjjaiA 

Dbtriot Bangalore 

1. Prehistoric site . Chikjala , 

2.' Ditto . . . Hejjala 
3. Ditto . . Menagondana-halli 
4. Di*to . . Sevandurga 

\ 

Dietrid Chitayug 

6. Prehistoric site .. . . . . . Brahmagiri . 

6. Ditto . . . .  . Chsndravalli 

District Kolar 

7. Prnhist,oric site . . . .  . . Hunknnda 

District Zysore 

8. Prehistoricsite . . . . . . . . IZittur 

1. Ancient remains . . . . Pandrupol 
2. ~ n c i e n t  site . . . .  - . Bhaugadh 

Uialrkt Banawarca 
-8. Anoient remains . . Vithalll)eva 

4. Ancient Mound . . Malah 
6. Ditto ". . . Noh 
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Serial Namo of archaological sita or remains Looality 
No. - 

Ancient mounds . 
Ditto . 
Ditto . . . 

town . . '  . . . 
a , .  

Ditto . . . . .  
Ancient mounds (3) . ' . . .  
Ailcient mound . . ' . . . 

. 1 . . . .  . . 
of Suratgarh 

Badopal 
Bhadr~kali  
Bhannar Theri 
Dhokal 
Manak 
Munda 
Peer Sultan . 
Rang Mahal 
Kalibanga 
Pilibanga 

16. Ancient mound . . . . . . Bqor (Anupgarh 
Tahail) 

17. Ancie~it inounds (2) . . . .  . B~njor (Anupgarh 
Tahsil) 

k .  18. Ancient mound . . . . Chak86(Do.) 
L&: \ . . . . . .  , 19. Ancient mounds (3) . Mathula (Do.) 
b, $0. Ancient mound . . . . .  . , . . ~arkhinewala-~erb  . 
E (Do.) 
t Diatrict .B.undi 8 

. . . .  : $1. Ancient mounds . . . .  Nainwa, Lakheriand 
,>* 

Keshwerai Potan '. 

$: . District ~ a i p u r  
p:.:. 
,C ~ 

8 

.$!> . 22. Ancient mound . . : . , . . Abaneri 
g:. 
$9. . . . . . . . . . . . .  ,:~. C.? 23. Ditto Bundwali-Doongri 

. . . . . . . . .  5: 94. Ditto . , . . . . Carictg~rh (Newei) 
g i : '  . . . . . . . . . . . .  $? 16. Ditto a 

. Maheshra 
+ g , .  . t 6. Ditto . . . . .  . Nagar 

F.. ' 17. Ditto . ~ . . . .  . . , Raniwas , 

k - 28. Ditto . . . . ,  '. . . . .S ikra i  ' ,  . i  . &. 
. Jhalai ' . . . . .  c: 29. ~ ~ v a ~ u r a ~ a r o d i a  mounds . - -. .. . - 

; @; 1 
g . . . . . .  30. Excavatifd site . . . . .  . . ~ a ~ r t r  - ' '$ 

, & . . .  . . .  . .  31. Ditto Rairh (Newai) 4 . , 9  
i >;. 
1 f::. ..&- 32. ~xcavated  sites . . . . Bairat and Gambhar ! 

. . I & -  .District J Q ~ S Q  lmer f . . . . .  ' &. 33. Ancient site . . , Lodruva Patan 
/ ii 5 I @ > . ,  . Disbrict Jhalawar 
1 ,  $;. 34. . Anoient ruins . . . . . . . . . . .  Dalsager 

C 

$ . .  ! Ganga Dhar ?. 
/ '6 $ i 3.. . . . .  36. ' Ditto . . . . DudhJiya.(Dag) 4 t. 

f?" -8 
i k, District Kotoh s9 
I e.:,. .$+ 

bx . . .  3 ~ .  Ancient ruin8 and structural romains . . .  ~<riahnavilnu . . .  & ; B,:, 
; f: . 

3,i. Euins of tdmplev .' . : C; . Artu or Caneah g 
, r..;. > Ganj 9 
: 2; ~ i s t r i c t ~ ~ d ~ i p u r  . S' 
; vs. .. P :, , .. $ i p 38, Ancient ruins . .,. . . Kalyanpur 
: 5; 39. Ditto . . ,. . ..... . . . Nagari 

f::, 
: 8. -98,. ----T- . . . .  . - .dvG--jxsx 5 
i * .  . ; p  . - 
, .. 
i ?..:. z d d . 4 .  M 7 0  6 / F ~ 6 , 5 . 2  . , ' . 

.> z . t I 
8 

! . * '  . . 
I ! ,  
: ,  
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Serial . Name ôf arohaological site or remains Locality 
No. 

b - . - 
SAURASHTRA STATE 

v- . . 
-P  

Ditto . . . Entwa 
Ditto . . - . Rangpuf 

4. Ditto . , . . . . Sejakpur 
'6  Ditto . - . . fralabhipur 

1. Ariyannur Umbrellas. A &historic site consisting 
of seven or more Kudakale or umbrella stones. 

2. Burial cave of Chovannur . 
3. Burial caves of Eyyal . 
4. Burial cave of Kandanesseri ' . 
6. Burial oave of Kattaliampal . . . ' .  
6. Burial oave of Kakkad . . . 

- 7. KudakaUu Pararnbu. A prehistorio site oonsisting of 60 to 
80 Kudakals or umbrella monuments. 

Ariyannur . 
Chovannur 
Eyytil 
Kandanasseri . 

ICattakampal * 

Kunnamkulam 
Chorarnanagad 





THE CONSTITUTION (FIRST AMENDMENT) ACT, 1951 

An Act to %mead the Constitulion of India. 
110th June, 19511 

BE it enacted by Parliament as follows:- 

1. Short title.-This Act map bc called the Cc~~stitution (Fvst Amend- 
ment) Act, 1851. 

2. Amendment of article 15.-To ,article 15 of the Constitution, the 
lollowing clause shall be added:- 

"(4) Nothing in tEa article or in clause (2)  of article 29 shall 
prevent the State from rnaking any special provision for the advance- 
ment of any socially and eclucational!y ba,ckward classes of citizens pl 

or for the Scheduled Castes and the Scheduled Tribes." 

3. Amendment d azticle 19 and validation of certain laws.-(1) In I I 

, article 19 of the Constitution,- 1 

(a) for clause (2) ,  the followiiig clause shall be substituted, and 
the said clause shall be deeined always to have been enacted in tha . 

, fol!owing form, namely : - 

"(2) Nothing in sub-clause (a) of clause ( I )  shall1 affect the 
operatjoi~ of any eslsting law, or prevent the State from making 
any law, in so far as such law imposes reasonable restrictions on 
the exercise of the right conferred by the said sub-clause in the 
interests of the security of the State, friendly relations with 
foreign States, public order, decency or morality, or in relation to 
contempt of court, defamation or incitement to an offence.' 
( b )  i~ clause ( G ) ,  for tho words beginning with the words "nothing 

$n dhe said sub-clause" and endlng with the-words "occupation, krade 
3r business", the follawing shall be substituted, namely : - 

"nothing in the said sub-clause shall affect the operation of any 
existing navr in so far as it relates to, or prevent the S t 3 t ~  from 
making any law relating to,- 

(i) the professional or techiiical qualificatiaesq necessary for 
practising any profession or carrying on any,\oocupation, trade or 
business, or 

(ii) the carrying on by the State? or by a corporation owned 
or controlled by the State, of any trade, business, industry or 
service, whether to the exclusion, complete or partial, of citizear 
or otherwise. " 
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(2)  No law in ,  force in the territory of Iildis immediately before the 
' eomu~r~ncement of -the Constitution which is consistent. with the provisi~ns 

Bf articll3 I-(! of the Constitution as amended by sul>:section (1) of khis'section 
. shall be deemed to be voia,, or ever to have become void, on the ground 

shly that, being a law which takes away or abridges the right conferred 
by sub-clause (a)  of clause (1). of the said article, its operation > v ~ s  not 
a a v ~ d  by <citiuse (2) of that ariicle as originally enacted. 

~zpl&zation.-~n this sub-section, the expression "law in force" has 
she same meaning as in clause (1) of article. 13 of $he Constitution. 

4. Insertion of new aseicle 8lA.-After article 81 of the Constitution, 
fhe'following article shall be inserted, and shall be deemed always to have 
beer1 inserted, namely :- 

"31A. ~aving'of laws providing for acquisition of estates, etC.- 
(1) Notwithstanding anything in the foregoing provisions of this Part, 
no law providing for the acquisition by the State of any estate or 01 
an3 rights therein or for the extinguishment or modification of any 
such rights shall be deemed to be void on the-ground that it is incon- 
sistent with, or takes away or abridges any of the rights conferred by, 

' 
any provisions of this P a d :  

Provided that where such- law is a law made by the Legislature 
of a State, the provisions of this article shall not apply thereto unle3s 
such law, having been reserved for the consideration of the President, 
has received hie assent. 

(2) I n  this article,- 
(a) the expression "estate" shall, in relation to any local area, 

have the same meaning as that expression or its local equivalent 
has in the existing law relating to land tenures in force in that 
area, and shall also include any jugir, inam or muafi or other 
similar grant; 

(b) the expression "rights", in relation to an estate, shall in- 
clude any rights vesting in a proprietor, sub-proprietok, under 

proprietor, tenure-holder or other intermediary and any right8 or 
privileges in respect of land revenue." , 

I 

6. Insertion of new article 31B.-After article 31A of the Constitution 
M inserted by section 4, the following article shall be inserted, namely :- 

"31B. Validation of certain Acts and &egulations.--\Vlthout 
prejudice to l h e  generality of the provisions contained in article 31A, 
none of the Acts and Regulations specified in the Ninth Schedule 
nor any of the provisions thereof shall be deemed to be void, or ever 
to have become void, on the ground that such Act, Regulation or 
provision is inconsistent with, or takes away or abridges any of the 
rights conferred by, any provisions of this Part,  and notwithstanding 
any judgment, decree or order of any court or tribunal to the contrary, 
each of the said Acts and Regulations shall, subject to the power of 
any competent Legislature to repeal or amend it, continue in fol'cc." 

6. Amendment of article 85'.--For article 85 of the Constit~~tion, the 
Pollowing article shall be substituted, namely:- 

"85 Sessions of Parliament, prorogation and dissolution.-(1; The 
President shall from time to time summon each House of Parliament 
to meet a t  such time and place as he thinks fit, but six m o n t h  shall 
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not interveile bet\veen its last sitting in one session and the date 
a p p ~ i ~ t e d  for its first sitting in t.he next session. 

{E, The President may from time to  time- e 

(a) prorogue the Eouses or either Houso; 
( b )  wive the House of t'ne People." 

'7. Amendment of article 87.-In article 87 of the Constitution,- 

( I )  in clause ( I ) ,  for the words "every session" the words "the 
first session after each general election to the House of the People 
and a t  the cornmencernent of the first session of each year" shall be 
substituted ; 

(?) in clause ( 2 ) ,  the words "and for the precedence -of such 
diccutsion over other business of the House" shall be omitted. 

8. Amendment of article 174.-Pol article 174 of the Constitutio~, the 
following article shall be,  substituted, namely : - ' 

"174. Sessions of t h e  Xtate Legis lature,  prorogation and dissolu- 
tiom.-(1) The Governor shall from time to time summon the House or - 
eack House of the Legislature of the State to meet a t  such time and 
place as he thinks fit, but six months shall not intervene between its 
last sitting in one session and the date appointed for its first sitting in 
the next session. 

(2j  The Cfoverrlor may fro111 time to time- 
(a) prorogue the Rouse ?r either House; 
( b )  dissolve the Legislative Assembly. " 

0. Amendment of article 176.-In article 176 of the Constitution,- 

( 1 )  in clause ( I ) ,  for the words "every session" the words "the 
first session after each general election to the Legislative Assembly 
and at the commencemei~t of the first session of each year" shall be 
dubstituted ; 

( 2 )  ill clause ( 2 ) ,  the words "and for the precedencz of such 
discusbion over other business of the House" shall be omitted 

10. Amendment of article 341.-Iu clause (1) ub article 341 of the 
Cons$itution, for the words "may, after cons~~ltation with the Govenior or 
Rajpi.amulrh of a, State," the words "may with respect to ally State, and 
where i t  is a State specified in Part A or Par t  B of the First Scheilule, after 
cor!sult:l.tio~z with the Governor or Rajpramulrh thereof;" shall be 
gubstituted . 

11. Amendment of article 342.-In clause ( 1 )  of article 342 of the 
Oonstitution, for the words "may, after consultation with the Governor or 
Rajpramukh of a State," the words "may with respect to any State, alld 
&ere if, is a Sitate specified in Pert A or Part I3 of the First Schedule, after 
consultation with the Governor or Rajpramukh thereof," shall be substi- 
t l l t ~ ~ l  

2%. Amendmelat of article 372.-In sub-clause ( a )  of clause (3) of article 
372 of the Constitution, for the words "two years" the words "three years" 
fiball be substituted. 

13. Amendment of article 376.-At the end of c1a;se ( I )  of article 376 
of the Constitution, the following shall be added, namely :- 

, "Any such Judge shall, notwithstanding that he is not a citieen 



of India, be eligible for appointment as Chief ~us' t ice of such High 
Court, or as Chief Justice or other Judge .of any other High Court." 

B 
14. Addition of Nitith ~chedule.-After the Eighth Schedule to the 

Jonstitution, the following Schedule shall be added, namely :- w 

- "NINTH SCHEDULE 

- [ A ~ t i c t e  31R] 
1. The Bihar Land Eeforms Act, 1950 (Bihar Act XXX ~f 1950). 

2. '!'he Bombay Tenancy ti~zd dgrlcultural Lands Act, 1948 (Bombay Act 
. LXVII of i948). 

3. The Soinbay Afaleki Tenure Abolition Act, 1949 (Bombay Act LXI  of 
1949). I 

4.  Thc Bombay Taluqciari Tenure Abolition Act, 1949 (Bombay Ack 
LXII  of 1949). 

5. The Pailch Mahals Mehwassi Tenure ~bol i t ibn  Act, 1949 (Bombay A00 
LXTTI of 1949) 

6 .  The Bombay Khoti Abolition Act, 1950 (Bonzbay Act V I  of 1950). 
9. The Bombay ?aragana and Kulkarni Watan AbclitJion Act, 1958 

I (Bombay Act LX of 1950). 
3. ?'ha IJadhya Pradesh Abolition of Propsietltry Rights (Estates, Mahals, 

Alienated Lands) Act, 1950 (bladhya Pradesh Act I of 1951). 
,2, 'I he Madras Estates (Abolition and Conyersion into Ryotwari) Act, 

1948 ja4adras Act )iXlrl of 1948). 
10. The Madras Estates (Abolition and C o n ~ e ~ s i o n  into Ryotwari) Amend- 

ment Act, 1950 (1Uadras Act I of 1959). 
11. The Uttar Pradesh Zamindari Abolition ,and Land Eeforms Act, 1960 

(TTttar Pradesh Act I of 1951). 
12. The Hyderabad (Abolition of Jagirs) Regulation, 1358F. (No. LXIX 

of 1858, Fasli) . 
13. Th IIyderabad Jagirs (Commutation) Regula~tion, 13591". (No. XX 

of 1359, Easli). " 
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TABLE 

SHOWING THE EFFECT OF PARLIAMENTARY 

I LEGISLATION OF 1951 

Part I.-Central Acts ~epea'ed, amended or otherwise a.PPected. I 

No. and sec- I 
fion of 1951 
Act by which 
affected 

Caste Disabilities Removal Long title and preamble 3, s. 3 and sch. 
3850 1 XX1 1 Act. and s.1 am. S.2 ins. 

XLV 

xxv 

Any law corresponding 
to Indian Fatal Accidents 
Act, 1855, in force in 
any of the Part  B States 
immediately before the 
1st April, 1951. 

Any law corresponding 
to Caste Disabilities 
Removal Act, 1850 in 
force in any of the Part 
B States immediately 
before the 1st April, 
1951. 

Indian Fatal Accidents 
Act, 1855. 

Indian Penal Code . 

. Rep. with saving . 

S. 1 renumbered. 
ins. 

Any law corresponding 
to Indian Penal Code, 
1800, i r ~  force in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 

Press and Registration of 
Books Act. 

Rep. withsavi~lg . I 
" India" subs. for " the 

States" throughout Co- 
de. 

Preamble, ss. I ,  124, 131, 
139, 294A and 336B 
am. in part. S. 18 am. 
Ss.17, 75 a.nd 216 rep. in 
part. 

Any law corresponding 
to Press 'and Registra- 
tion of Books Act, 1867, 
in force in any of the 
Part  B States iinmedia- 
tely before the 1st April, 
1951. 

Indian Divorce Act 

I 

Rep. with sa,ving . ' . 

1869 

" India" subs. for " the 
States" throughout Act. 
S.l am. and rep. in pxrt. 
Ss. 4 and 8 an-. in part. . i 

IV 

s. .S and soh. 

s. 3 and c ch. 

s. 3 and sch. 

Rep. with saving . . 1 3, s. 6. 

Long title and ss. 2, 3 and s. 3 and sch. 
17A am. in part. I 

9 M of Law. 
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Part I.-Central A L ~ S  repealed, a~nendecl or otherwise affected. 

sear 
of I 

Act. 
No. of 
Act " 

Short title of Act How affected , 
No. and sec 

tion of 1951 
Act by  whicl 
affected 

Indian Evidence Act 

1 

Any law corresponding 
.' to Indian Divorce Act, 

1869, in force in any of 
the Part B States imme- 
diately before the 1st '  
April, 1951. 

Any law corresponding 
to Indian Evidence Act, 
1872, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Rep. with saving 

" India" subs. for " the 
States" throughout Act. 
Ss. 1,3,37,79 and 86 am. 
in part. 

Rep. with saving . 

s. 3 and sch 

1872 111 I ! Special Marriage Act . 1 S.1 am. in part . . ( 8. 3 and sch 

Any law corresponding 
to Special Marriage Act, 
1872, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Indian Contract Act . 
Any law corresponding 

to India,n Contract Act, 
1872, in force in any 
of the Part  B States 
immediately before the 
1st Apri\l, 1951. 

Indian Christian Marriage 
, Act. 

Any Lam corresponling 
to in dim^ Cliristiail Mar- 
riage Act, 1872, in force 
in any of the Part B 
States immediately be- 
fore the 1st April, 1951. 

Rep. with saving . 

Ss: 1 and 10 am. in part . 
Rep. with saving . 

Ss. 1, 5 and 27 am. in part.  

Rep. with saving 

s. 6. 

s. 3 and sch 

s. 3 and sch. 

1873 1 v ( Government Savings Banks 8.1 am. in part. 8. 2 ins. . 1 a. 3 and a c l ~  
Act. ! 

Any law corresponding 
to Government Savings 
Banks Act, 1873, in force 
in  any of the Part B 
States in~mediately be- 
fore the 1st April, 1951. 

Rep. with saving 

1873 1 X i Indian Oaths Act . . 
I 

Ss. 1 and 4 am. in part. . s. 3 and sch. 
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Part I.-Central Acts repeaktl, amended or  otherwise affeoled. 

'year 
'F Aot 

No. of 
Act Short title of Act How affected 

No. and sec- 
tion of 1951 
Act by whioh 
affected 

Any law corresponding 
to Indian Oaths Act, 
1873, in force in any of 
the Part B States i ~ n -  
madiately before the l s i  
April, 1951. 

Foreign Recruiting Act . 

Any law corresponding 
to Foreign Recruiting 
Act, 1874, in force in 
any of the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

Indian Majority Act . 

XVIIX ,) Indian Law Reports Act . 
' 

Any law corresponding to 
Indian Law Reports Act, 
1875, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Specific Relief Act . 

Any law corresponding 
to Indian Majority Act, 
1875, in force in any of 
the Part,B States iknme- 
diately before the 1st 
April 1951. 

Any law corresponding 
to Specific Relief Act, 
1877, In force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Sea Customs Act . 

' XVIII 

Rep. with saving . 

Long title, preamble and 
ss.1 and 3 am. in part. 

Rep. with eaving . 

Preamble and ss.1, 3 and 
4 am. in part. 

= I  Indian Arms Act . 

Any law corresponding 
to Indian Arms Act, 
1878, in force in any of 
the Part B States idme- 
diately before the 1st 
April, 1951. 

Legal Practitioners Act . 

Rep. with saving . 

Ss.1 and 3 am. in part. 

Rep. with saving . 

S.l am. in part. . 
Rep. with saving . 

5.20 renumbered and sub- 
section (2) ins. Proviso 
ins. in s. 38. Ss. 39 and 
I l l  am. in part. 

8.3 and soh. 

s. 6.  

s. 3 and sch. 

s. 6.  

e. 3 and soh. 

8. 6. 

45, ss. 2 to 5. 

Rep. with saving . 

Ss.1, 4 and 5 am. in part . 

Ss. 1, 4, 6 ,  10, 11, 18, 27 
and 29 am. in part. 

s. 3 and eoh. 

3 , ~ . 3 a n d s c h ,  
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Part I.-Central Acls repealed, amended or otherwise affected. 

- 

Year 1 No. of 1 Short title of Act 1 How affected 
Act L q  ~ 1 

No. and sec- 
tion of 1951 
Act by which 
affected 

Any law corresponding 
to Legal Practitioners 
Act, 1879, in force in any 
of the Part B States im- 
mediately before the 1st 
April, 1951. 

Rep. with saving 

Negotiable Instruments 
Act. 

Kazis Aat . . . ( S.l  am, in part. 

Any law corresponding 
to Negotiable Instru- 
ments Act, 1881, in force 
in any of the Part B 
Statw immediately be- 
fore the 1st April, 1951. 

Any law corresponding 
to Kazis Act, 1880, in 
force in any of the Part 

1 B States immediately 
before the 1st April, 
1951. 

Indian Trusts Act . 

Rep. with saving 

Any law corresponding 
to Indian Trusts Act, 
1882, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Transfer of Property Act. 
Any law corresponding 

to Transfer of Property 
Act, 1882, in force in 
any of the Part B States 
immediately before the 
1st April,. 1951. 

Powers-of-Attonley Act . 
Any law corresponding 

: to Powers-of-Attorney 
Act, 1882, in force in any 
o f  the Part B States im- 
mediately before the 1st 
April, 1951. 

Indian Explosives Act . 
Any law corresponding 

to Indian Explosives Act, 
1884, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Indian Telegraph Act . 

Ss.1, 3, 20, 75B, 134, 135, 
136 and 137 am. in 
part. 

Rep. with saving . 

Ss.1 qnd 20 am. in part. 
Rep. with saving . 

Ss.1, 3 and 52 am. in part.  
Rep, with saving ,. 

8.1 am, in part . . 
Rep. with saving . 

Ss. 1, 4 and 5 am. in part . 
Rep. with saving . . 

1 Ss. 1 and 3 am. In part. S. 
35 reD. 

s. 3 and sch. 

8. 6. 

s. 3 and sch. 

s. 3 and sch. 
s. 6 .  

s. 3 and sch, , 
s. 6 .  

s. 3 and sch. 
8.  6 .  

s. 3 and sch. 
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Part I.-Central Acts repealed, amended or otherwise affected. 

Year 
of 

Act 

--- 

1888 

1889 

L890 

1890 

1890 

I891 

1893 

No. of 
Act 

111 

IV 

VI 

VIII 

IX  

XVIII 

IV 

Short title of Act How affected 

Any law corresponding 
to Indian Telegraph 
Act, 1885, in force in any 
of the Part B Statei 
immediately before the 
1st April, 1951. 

Police . 

Any law corresponding 
to Police Act, 1888, in 
force in any of the Part 
B States immediately 
before the 1st April, 1951. 

Indian Merchandise Narks 
Act. 

Any law corresponding 
to Indian Merchandise 
Marks Act, 1889, in force 
in any of the Part B 
States immediately be. 
fore the 1st April, 1951. 

Charitable Endowments 
Act. 

Any law corresponding 
to Charitable Endow. 
menta Act, 1890, in for- 
ce in any of the Part B 
States immediately be. 
fore the 1st April, 1951. 

9 

Guardians and War& Act 

Any law corresponding 
to Guardians and Wards 
Act, 1890, in force in 
any of the Part B States 
immediately before the 
1st April, 1951. 

Indian Railways Act . 
Any law corresponding 

to Indian Railways Act, 
1890, in force in any of 
tho Part B States imme- 
diately before the 1st 
April, 1951. 

Bankers Books Evidence 
Act. 

Partition Act 

Rep. with saving . 

8. 1 am. in part and s. 1A 
rep. 

Rep. with saving . 

" India" subs. for " the 
States" throughout Act. 
Ss. 1 and 2 am. in part. 

Rep. with saving , 

S. 1 am. in part. . 
Rep. with saving . 

1 Ss. 1 ,3 ,4 ,6 ,  11, 15, 17and 
19 am. in part. S. 5. rep. 

Rep. with saving . , . 

1 Ss. 1, 47 and 59 am. in part. 
S. 144 rep. 

Rep. with saving . 

S. 1 am. in part. 
Applied to Financial Cor. 

poration. 

1 S. 1 am. in part . 
I 

No. and sec- 
tion of 1951 
Act by which 
affected 

-- 
3, a. 6. 

a. 3 and sch. 

s. 3 a d  soh. 

s. 3 and sch. 

s. 6. 

s. 3 and sch. 

a. 6. 

s. 3 and sch. 

s. 6. 

a. 3 and nch. 
63, s. 44. 

3, s. 3 and soh. 
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Part I.-Central Ack repealed, amended or otherwise affeckd. 

Year 1 NO. of 
of Act / Short title of Act / How affected 

Act . I  
No. and sec- 
tion of 1961 
Act by which 
affected 

Code of Criminal Proce- 
dure. 

Any law which corresponds 
to the Criminal Proce- 
dure Code in any of the 
Part B States im'medi'a- 
tely before the 1st April, 
1951. 

Livestock Importation Act 

Any law corresponding 
to Livestock Importa- 
tion Act, 1898, in force 
in any of the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

" India" subs. for. '' the 
States" throughout Code. 
Ss. 1, 4, 25, 30, 46, 64, 
194, 266, 267, ~ S J ,  321, 
364, 365, 369, 371, 411A, 
426, 554, 558 and soh. 
11, am ~n part. Part 
E cc Asting of ss. 93A, 
C S k  and 93C, and ss. 
PO3 to 508A am. S. 197A 
Ins. 

Rep. with saving . 

5.432 em. . 
S.196 and sch. I1 am. in 

part. 
S. 1 am. in part . . 
Rep. with saving . 

1, ss. 2 to 24.' 

24, s. F3. 
43, s. 138. 

3, s. 3 and sch. 

Any law corresponding 
to Indian Tolls (Army 
and Air Force) Act, 1901, 
in force in any of the 
Part B States immedia- 
tely before the 1st April, 
1951. 

Indian Tolls (Army and 
Air Force) Act. 

Ancient Monuments Preaer- 
vation Act. 

Any law corresponding 
to Ancient Monuments 
Preservation Act, 1904, 
in force in any of the 
Part B States idmedia- 

Ss. l,? and 3 am. in part . 

tely before the 1st April, 
1951. 

s. 3 and sch. 

Indian Coinage Act . 
Any law corresponding 

to Indian Coinage Act, 
1906, in force in any of 
the Part B States 
immediately before the 
1s; April, 1951. 

Rep. with saving . 

Ss. 1 and 17 am. in part. . 

Rep. with saving 

Applied to ancient monu- 
ments. 

Ss. 1 and 23 am. in part. 
5.24 ins. 

Rep.- with saving . . 

s. 3 and scb. 

3, s. 3 and sch. 



Part I.-Central A-ts repealed, amended or othcwise affected. 

Ir / No. of 
t Act 

Short title of Act / How affected , 
No. and sec- 
tion of 1.951 
Act by which 
affected 4 

XVI 

Code of'Civil Procedure. . 

Any law corresponding 
to Code of Civil Proce- 
dure, 1908, in force in 
any of the Part B States 
immediately before , the  
1st April, 1951. 

Explosive Substances Act 

Any law corresponding 
.to Explosive Substances 
Act, 1908, in force in  any 
of the Part  B States im- 
mediately before the 1st 
April, 1951. 

'Indian Limitation Act . 

Any Law corresponding 
to Indian Limitation Act, 
1908, in  force in any of 

I the Part  B States imme- 
diately before the 1st 
April, 1951. 

Indian Ports Act . 

Any law' corresponding 
to Indian Ports Act, 
1908, i n  force in  any of. 
the Par t  B States imme- 
diately before the 1st 
April, 1951. 

Indian Registration Act . 

Ss. 1, 2, 7, 35A, 60, 92, 
Heading of Part I X  and 
ss. 116, 122, 123, 129, 
rule I of Order L of the 
1st Sch. am. in part. 
8s. 29, 43, 44, 78, and 
83 to 87, am. 

!s. 87A and S I B  i y .  
India" subs. for the 
States" throughout Co- 
de. 

Rep. with saving 

Proviso ins. to rule 25 of 
Order B of the First Sch. 

5.1 13 and rule 5 of Order 
XLVI of the First Sch. 
am. in part. Rule 4A 
in  Order XLVI of the 
First Sch. ins. 

Ss, 1 and 4 am. in part 

Rep. with saving . 

" India" subs. for " the 
States" throughout Act. 
Ss. 1 and 2 am. in part 
S. 30 ins. 

Rep. with saving 

" India" subs. for_? the 
States" throughout Act 
S. 3 am. in part. 

Rep. with saving . 

Ss. 3, 6, 35 and 36 am. in  
part. S. 68C ins. 

" India" subs. for " the 
States" throughout Act. 
Ss. I ,  2 a,nd 33 am. in 
part. 

2, ss. 2 to 18. 

1 3, P. 3 and sch. 

8. 3 and sch. 

s. 6. 

s. 3 and sch. 



Part I.-Central Acts repealed, amendd or otherwise affected. 

Year 
of 

AC 

--- 

( Official Trustees Act . / Ss. 1, and 2 am. in  part . I 

I 

1 

No. and se 
No. of tion of 19. 

Act ) Short title of Act How affected Act by  whi 
affected 

Any law corresponding 
to Indian Registration 
Act, 1908, in force in m y  
of the Part B States 
immediately before the  
1st A$ril, 1951. 

s. 3 and r 

s. 3 and! 

Rep. with saving . 

s. 3 and 

1ndia.n Electricity Act . Ss. 1. 35, 36A and 37 am. 
in part. 

Any law corresponding Rep. with saving . 
to  Indian Electricity 
Act, 19 10, in force in any 
of the Past B States im- 
mediately before the 1st 
April, 1951. 

Indian Patents and S. 2 am. i n  part. S. 2A rep. 
Designs Act. and s. 80 ins. 

Indian Lunacy Act . "- India?' subs. for  " the 
States" throughout Act. 
Ss. 1, 3 and 91 am. in 
part. 

Any 1a.w corresponding Rep. with saving . , . 
to Indian Lunacy Act, 
1912, in  force in  any of 
the Part B Sta.tes, imme- 
diately before the 1st 
April, 1951. 

eral's Act, 1913, in  force 
in  a.ny of the Part  B 
States immediately be- 
fore the 1st April, 1951. 

8913 VII  

t o  Indian Companies 
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Part  I.--Central Acts repealed, amended or otherwiie affected. 

Year 
of 

Act 

No. of 
Aot 

Short title of Act How affected 
No. and sec- 
tion of 1951 
Act by which 
affected 

VII  

1915 I XVI . 

i 

Destructive Insects and 
Pests Act. 

Any law corresponding 
to  Destructive Insects 
and Pests Act, 1914, in 
force in any of the Part  
B States immediatelv 
before the 1st apri i ,  

1 1951. 

Long title, preamble, ss.1, 
2, 3, 4C and 5A am, in  
part. 

Rep. with saving . 

Indian Copyright Act . " India" subs. for " the 
States" throughout Act. . 

Ss.1 and 2 am. i n  part. 

Any law corresponding 
to Indian Copyright Act, 
1914, in  force in  any of 
the Part  B States imme- 
diately before tho 1st 
April, 1951. 

I ' Delhi Laws Act . 
Benares Hindu University 

Act. 

Rep. with saving . 

/-Soh. I11 am. in  part . 
'' Banaras", " Executive 

Council", " Ordinances" 
and "Academic Council" 
~ y b s .  for '' Benares" 

Council", " Regulations' 
and ' I  Senate", respec- 
tively. 

Ss. 4, 5, 6, 7, 12, 18 and 19 
am. 

3, s. 3 and sch. 

s. 6, 

s. 3 and sch. 

Ss. 9, 10, 11, 13, 14, 15, 16A 
and 17 am. in part. 
Ss. 4A and 19A ins. 

1917 . w 

-1918 

1920 

I 

I1 

XIV 

Inland Steam-vessels Act . 

Cinematograph A& . . 

Any law corresponding 
to Cinematograph Act, 
1918, in force in any of 
the Par t  B States imrne- 
diately before the 1st 
April, 1951. 

Charitable Religious Trusts 
Act. 

Any law corresponding 
to Charitable Religious 
Trusts Act, 1920, in force 
in  any of the Par t  B Sta- 
tes immediately befwe 
the 1st April,, 1951. 

Chapter IIA, ss. 63A and 
75 ins. 5.57 am. and 
ss. 2, 55, 56 and 68 am. 
in part. 

S.l am. in part . . 

Rep. with saving . . 

S.1 am. in part . . 
Rep. with saving ° . 

26, ss. 2 to 9. 

3, s. 3 and 
sch. 

s. 6. 

s. 3 and soh. 

8. 6. 



Part  I.-Central Acts repealed, amended or ~themuise affected. 

Year 
of 

Act 
No. of 
Act 

xv 

XXXIV 

XXXIX 

X L  

I 

XVIII  

Short title of Act 

Indian Red Cross Society 
Act. 

Any law corresponding 
to Indian Red Cross 
Society Act, 1920 in 
force in any of the Part  
B States immediately 
before the 1st April, 
1951. 

Indian Passport Act - 1 
Any law corresponding 

to Indian Passport Act, 
1920, in force in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 

Indian Elections Offences 
and Inquiries Act. 

Aligarh Muslim University 
Act,. 

Maintenance Orders En- 
forcement Act. 

Any law corresponding 
to Maintenance Orders 
Enforcement Act, 1921, 
in force in any of tho Part 
B States immediately 
before the 1st April, 
1951. 

How affected 
No. and sec- 

tion of 1951 
Act by which 
affected 

S. 1 am. in part - . 

Rep, with saving . 

S. 1 am. in part. S. 6 rep. . 
Rep. with saving . 

Rep, with saving . 
Ss. 8, 11, 12, 12A, 15, 27, 29 

and 30 am. Ss. 2, 3, 7, 
13, 16, 19, 21, 22, 23, 26, 
28, 31, 33, 35, 36, 37 and 
38 am. in part. Ss. B, 
14,32 and 40 rep. 

" India" subs. for " the 
States" throughout 
Act. Long title and 
preamble and ss. 1, 2 
and 3 am. in part. 

Rep. withsaving . . 

First soh. of Act 23 of 1951 
incorporated with sav- 
ings. S. 17 am. in part. 

3, a. 3 and sch, 

a. 6. 

s. 3 and sch. 

' a. 6. 

3, s. 3 and soh. 

23, as. 2 and 3. 

Indian States (Protection Rep. . 56, 8.' 37 and 1 ' ' 1 against Disaffection) ~ c t .  I 1st sch. 

IV; 

v 

Indian Mines Act . 
Any law corresponding 

to Indian Mines Act, 
1923, in force in any of 
the Par t  B Stat,es imme- 
*dia,tely before the 1st 
April, 1951. 

Indian Boilers Act . 

Ss. 1 a n d 3 a m . i n p a r t  , 

Rep. with saving . 

Ss. 1 and 27A am. in part. 
S . 3  am. i n p a r t  . 

3 , r s .  3 and 
sch. 

s. 6. 

3. 3 and soh. 
38, a. 2. 



545 

Par t  I.-Central Acts repealed, amended or otherwise affected. 

How affected 
'ear 
of 
.ot 

No. and sea- 
tion of 1951 
Act by whiob 
affected 

VII I  

XIV 

No. of 
Act 

X I X  

Short title of Act 

Any law corresponding 
to Indian Boilers Act, 
1923, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

- Workmen's Compensation 
Act. 

Any law corresponding 
to Workmen's Oompen- 
sation Act, 1923, in force 
in any of the Part  B 
States ?mmediately be- 
fore the 1st April, 1951. 

Indian Cotton Cess Act . 
Any law corresponding 

to Indian Cotton Cess 
Act, 1923, in force in any 
of the Part  B States im- 
mediately before the 1st 
April, 1951. 

Indian Official Secrets Act 

Any law corresponding 
to Indian Official Secrets 
Act, 1923, in  force in any 
of the Par t  B States 
immediately before the 
1st April, 1951. 

Rep. with saving . 

Ss. 1, 2, 15 and 35 am. in  
part. 

Rep. with saving . 

1 Ss. 1, 2,j3 and 4 am. in part 

Rep. with saving . 

" India" subs. for " the 
Statas" throughout 
Act. 

Ss. 1 and 2 am, in part. 

Rep. with saving . 

8. 3 and rob. 

Indian Soldiers (Litigation) 
Act. 

Any law corresponding 
to Indian Soldiers (Liti- 
gation) Act, 1925 in force 
in any of the Par t  B 
States immediately be- 
fore the 1st April, 1951. 

1923 

Cotton Ginning and Press- 
ing Factories Act. 

Any law corresponding 
to Cotton Ginning and 
Pressing Factories Act, 
1925, in force in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 

Ss.[l and 2 am. in part . 
kep. with saving . 

X X I  

Ss. 1 and 12Iam. inpar t  . 
:b 

Rep. with saving . 
s.: 3 and scbk 

s. 6. 

Indian Morchant Shipping 
Act. 

Ss.:26A and 26B ins. , 42,'~. 2. 



Part  I.-Genial Act8 repealed, amended or othenuiae affected. 

No. of 
Act 

Short title of Act How affected 
No. and sec 

tion of 195 
Act by wKicl 
affected 

I 1 8 2 ~  X I X  I Provident Funds Act . Ss. 1 and 2 am. in part . ) 3, s. 3 and sch 

Any law corresponding 
to  Provident Funds Act, 
1925, in force in any of the 
Part, B States immedia- 
tely before the 1st April, 
1951. , 

Indian Succession Act . 

Any law corresponding 
to Indian Succession 
Act, 1925, in force in any 
of the Part  B States im- 

' mediately before the 
1st April, 1951. 

Indian Trade U n i o ~ 9  Act . 
Any law corresponding 

to  Indian Trade Unions 
Act, 1926, in force in any 
of the Part  B States im- 
mediately before the 1st 
April, 1951. 

Legal Practitioners (Fees) 
Act. 

Any law corresponding 
t o  Legal Practitioners 
(Fees) Act, 1926, in force 
in any of the Part  B 
States immediately be- 
fore the 1st April, 1951. 

IndianBar Councils Act . 
Any law corresponding 

to Indian Bar Councils 
Act, 1926, in force in any 
of the Part  B States im- 
mediately before the 1st 
April, 1951. 

- 
Act. 

Any law corresponding 
to  the Child Marriage Re- 
straint Act, 1929, in 
force in any of the Part  
B States immediately ' before the 1st April, 1951. 

Child Marriaae Restraint 

Rep. with saving . 

I 

" India " subs. for " the 
States" throughout, Act. 

S. 2 am. in part and s. 382 
am. 

Rep. with saving . r 

S. 1 am. in part . 
R & ~ .  with saving . 

S. 1 am, in part . 
Rep. with saving . 

SY. 1 arid 8 aru. iu part . 
Rep. with saving , 

S. 1 am. in part . 
Rep. with saving 

Indian Sale of Goods Act . 9. 1 am. in part  . 
Any law corresponding Rep. with saving . 

t o  the Indian Sale of 
Goods Act, 1930, in foree 

Ctates immediately be. 

I 
in any of the Part  B / 
fore the 1st April, 1951. 1 

s. 3 and sch 

8.3 and sch 

s.6. 

8.3 and soh. 

s. 6. 

e. 3 and ech. 
, s. 6. 



Part  I. Central Acts repealed, amended or otherwise aflected. 

No: of 
Act 

X X I I I  

X X I I  

XVII  

Short title of Act . How affected 
No. and sec- 
tion of 1951 
Act by which 
affected g 

.- . I  1nhian Lac Cess Act . I 68.1 and 3 am. in part . / 3, s. 3 and soh. 

Any law corres$onding 
t o  the Indian Lac Cess 
Act, 1930, in force in any 
of the Part  B States im- 
mediately before the 1st 
April, 1951. 

Press (Emergency Powers) 
Act. 

Rep. with savhg . 

Rep. . 56, s. 37 (1) 
and First soh. 

Any law corresponding 
to Indian Partnership 
Act. 1932, in force in anv 

( Indian Partnership Act . 1 
Rep. with saving : 

sch. 
s. 6. 

Ss. 1 and 69 am. in part  . ( 3, s. 3 and 

immediately before the 
1st April, 1951. 

1 of the  Part  B s t a g s  1 

Foreign Relations Act 

I 

Tea Districts Emigrant 
Labour Act. 

Any law corresponding 
to Tee Districts Emigrant 
Labour Act, 1932, in 
force in any of the Par t  
B States immediately be- 
fore the 1st April, 1951. 

Children (Pledging of La- 
- bour) Act. 

Any law correspondirlg 
to  Children (Pledging of 
Labour) Act, 1933, in  
force in any of the Par t  
B States immediately 
before the 1st April, 
1961. 

Indian T'irireless Telegraphy 
Act. 

Any ' law corresponding 
to Indian Wireless Tele- 
graphy Act, 1933, in  
force in  any of the Part  
B States immediately be- 
fore the 1st April, 1951. 

Reserve Bank of India  Act 

Rep. . 

Ss. 1 and 2 am. in part 

Rep. with saving . 

. ; 
0 

S.1 am. in part . 

Rep: with saving . 

S. 1 am, in  part . 
Rep. with saving . 

" India" subs, for " the 
States" throughout Act. 

Ss. 1, 2, 7, 11, 17, 18, 19, 
. 20, 21, 26, 33, 36, 37, 

42, 44 and 51 and 
Third Sch. am. in  part. 
S.21A ins. 

56, s. 37 (1 ) 
and First sch. 

3, s. 3 and sch. 

s; 3 and sch. 

s. 6. 

1 Indian States (Protection) I Rep. . 56, s. 37 (1) 
Act. 1 and 1st soh. 



Year 
of 

.act 

548 

Part. I.-Central Acts repeated, amended or otherwise ?fleeted. 

No. of 
Act 

Short title of Act I How affected 
No. and rec 
tion of 1951 . 
Aot by whic 
affected 

Indian Dock Labourers Act 

Any law corresponding to 
Indian Dock Labourers 
Act, 1934, in force'in any 
of the Part B States im- 
mediately before the 1st 
April, 1951. 

Indian Carriage by Air 
Act. 

Any law corresponding 
to Indian Carriage by Air 
Act, 1934, in force in any 
of the Part B States im- 
mediately before the 
1st April, 1951. 

Indian Aircraft Act . 
Any law corresponding 

to Indian Aircraft Act, 
1934,inforceinany of the 
Part B States immedia- 
tely before the 1st April, 
1951. 

Petroleum Act . 
Any law corresponding 

to Petroleum Act, 1934, 
in force in any of the 
Part B States immedia-. 
tely before the 1st April, 
1951. 

Indian Tariff Act . 

Indian Navy (Discipline) 
Act. 

Any law corresponding 
to Indian N a w  (Disci- 
pline) Act, 1934, in force 
in any of the Part B 
States immediately be- 
fore the 1st April, 1951. 

S.l am. in part . 
Rep,. with saving . 

Ss. 1, 2, 3 and Second sch. 
am. in part. 

Rep. with saving . 

S. 1 am. in part . 
Rep. with saving . 

Ss. 1 and 2 am. in part 
Rep. with saving . 

S. 3A ins. and First Soh. 
am. in part. 

S. 4A and First Sch.. am. 
in part. 

First sch, am. in part. 
Additional duties of cus- 
toms under the First 
Sch. to be levied and col- 
lected with saving@. 
Second Sch. am. in 
part. 

Ss. 67, 70 and 80 am. in 
part. 

Rep. with saving . 

3, s. 3 anc 
soh. 

s. 6 

s. 3 and soh, 

s. 3 and ach. 
s. 6. 

s. 3 and sch. 
s. 6. 

13, ss. 2 and 
3. 

20, ss. 2 and 
3. 

23, ss. 4 to 6. 

3, s. 3 and sch.. 

Parsi Marriage and Divorce 
Act. 

Any law corresponding 
to Parsi Marriage and 
Divorce Act, 1936 , in 
force in any of the Part B 

Ss. 1 and 29 am. in part . s. 3 and 
sch. 

Rep. with saving . s. 6. 

States immediately be- 1 
fore the 1st April, 1951. ' 



549 
Par t  I.-Central Acts repealed, amendw or otherwise affected. 

Year 
-of 
Act 

--- 
1936 

1937 

1937 

1938 

1938 

1938 

No. of 
Act 

I V  

I 

VI 

V 

XX 

XXIV 

Short title of Act 

Indian Mines Act . . 
Any law corresponding 

to Indian Mines Act, 
1936, in force in  any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Agricultural Produce (Gra- 
ding and Marking) Act. 

Any law corresponding 
to Agricultural Produce 
(Grading and Marking) 
Act, 1937, in force in  any 
of the Part B States im- 
mediately before the 1st 
April, 1951. 

Arbitration (Protocol and 
Convention) Act. 

Any lam corresponding 
to Arbitration (Protocol 
and Convention) Act, 
1937, in fbrae in any of 
the Part B States imma- 
diately before the 1st 
April, 1951. 

Manoeuvres, Field Firing 
and Artillery Practice 
Act. 

Any law corresponding 
to Manoeuvres, Field 
Firing and Artillery Prac. 
tice Act, 1938, in force 
in any of the Part  B Sta- 
tes immediately before 
the 1st April, 1951. 

Criminal Law Amendment 
Act. 

Any lam' corresponcling 
to Criminal Law Amend- 
ment Act, 1938, in force 
in any of the Part B 
States im~nediatd y b ~ .  
fore the 1st April, 1951. 

How affected 

- 

Ss l a n d 3 a m . i n p a r t  . 
Rep. with saving . . 

S. 1 am. in  pzrt . . 
Rep. with saving . . 

"India" subs. for " the 
States" throughout Act. 
Ss. 1 and 2 am. in part. 

Rep. with saving . . 

Act by which 
affected 

3 , ~ . 3 a n d s c h .  
s. 6. 

I 

1 
s. 3 and sch. 

s. 6. 

s. 3 and sch. 

s. 6. 

I 

1 

s. 3 and sch. 
6, ss. 2 and 3. 

3, s. 6. 

Employers' Liability Act 

Any law corresponding 
to Employers' Liability 
Act, 1938, in force in any 
of the Part  B Stater im- 
mediately before th.j 1st 
April, 1951 

-- - 

S. 1 am. in part . . I a. 3 and soh. 
1 

S. 1 am. in part . 
S. 3 am. in  part and s. 3A 

ins. 
Rep. with saving . . 

Rep. with saving . . 

S. 1 am. in part . . 
Rep. with saving . . 

s. 6. I 
I 

s. 3 and sch. 

i 
9.6. 

1 
I 
1 
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Part  I.--Central Acts repealed, amended or otherwiss aflected. 

XXVI / Employment of Childrehl S. 1 a m  in part . 

No. of 
Act 1 Short title of Act 

Any law corresponding 
to Employment of Chil- 
dren Act, 1938, in force 
in any of the Part  B 
States immediately be- 
fore the.  1st April, 1951. 

How affected 

Motor Vehicles Act. . . 

Any law corresponding 
to Motor Vehicles Act, 
1939, in force in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 

Indian Naval Reserve 
Forces (Discipline) Act. 

Any law corresponding 
to  Indian Naval Reserve 
Forces (Discipline) Act, 
1939, in force in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 

Long. title and preamble, 
ss. 2, 3 and 7 am. in part. 
S. 4 am. and ss. 3D and 
3E ins. 

Rep. with saying . 

" India" subs. for " the 
States" throughout Act. 
Ss. 1, 2, 9, 28, 42 and 133 
am. in part. Sixth sch. 
am. 

Rep. with saving . 

S .  1 am. inpart  . 
Rep, with saving . 

I X  I standards of Weight Act . Ss. 1 and 4 am. in part I 
Any law corresponding 

to Standards of Weight 
Act, 1939, in force in any 
of the Par t  I3 States im- 
mediately before the 1st 
April, 1951. 

Rep. with saving . 

No. and sec- 
tion of 1951 

Act by which 
affected 

3 and sch. 

1 48, ss. 2 to  7. 

s. 3 and sch. 

s. 6. 

s. 3 and sch. 

s. 6. 

a. 3 and sch. 

s. 6. 

Act. S. 9 rep. 
Any law corresponding Rep. with saving . . I s. 6. 

to Registration of Forei- 

1939 

I nners Act. 1939, in force 1 1 

/ XVI 1 Registration of Foreigners Ss. 1 and 2 am. in part. ( s. 3 and sdh. 

rn any of ,the' Par t  B I 
States, immediately be- 
a r e  the 1st ~ p r i l ,  1951. 1 

1939 1 I Coal Mines Safety (Stow-. 
ing) Act. 

I I Any law corresponding 
to Coal Mines Safetv 
(Stowing) Act, 1939, & 
force in any of the Park 
B States immediately 
before the 1st April, 1951. 

Ss. 1, 3 a ~ d  6 am. in part . I s. 3 and soh. ., 

S. 5 am. in part . 
Rep. mith saving . 
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1 

Par t  I.-Central\ Acts repealed, mended or otherwise affected. 

No. and sec- 
tion of 1951 
Act by whioh . a&cted \ 

4 4 

3,s. 3 md 

a. 6. 

s. 3 a d  E Q ~ ,  
8.6. 

8 and 

s. 6. 

8. 3 and soh. 

8. 6. 

34, SS. 2 t o  6 .  

3, s. 3 and sch. 

s. 6. 

8.  3 ~d ~ c b .  

s. 6. 

j 
I 

.. I 

ar  

t 

--- 
140 

140 

140 

140 

141 

141 

141 

9 

- 
How affected 

" India" suba. for " the 
States" throughout Act. 
Ss. 1, 2, 10, 19, 21, 22, 
23, 46, 57, 58, 68 and 84 
am. in  part. S. 82A 
rep. 

Rep. with saving . . 
' 

S. 1 am. in part . . 
Rep. with saving . . 

" India" subs. for " ' the 
States" throughoub Act. 
Ss. 1 and 3 am. in park. 

Rep. with saving . . 

Ss. 1 and 3 am. in part . 
Rep, with saving . . 

Ss. 2 and 8 and sch. am. in 
part. S. 5. subs. 

8. 1 am. inlpart . '. 
Rep. with saving . . 

Long title and preamble 
and s. 1 am. in part. 

Rep. with saving . . 

I 
No. of I 
Act 

v 

X 

XXIII 

XXVrZ 

. 

V ' 

XIX 

XXV 

M of Law 

Short title of Act 

Trade Marks Ac.b . . 

Any law corresponding 
to Trade Marks Act, 1940, 
in force in any of the Part  
B States immediately 
before the 1st April, 
1951. 

Arbitration Act . . 
An? 

correspond ng 
o Arbltratlon Act, 1940, 

in force in any of the Par t  
B States immediately 
before the 1st April, 
1961. 

Drug8 AcB . . 

Any law corresponding 
to  Drugs Act, 1940, in 
force in any of the Par t  
B States immediately 
before ihe 1st April, 
1961. 

Agricultural Produce Cess 
Act. 

Any law corresponding 
to Agricultural Produce 
Cess Act, 1940, in force 
in any of the Part  B 
States immediately be- 
fore the 1st April, 1951. 

Assam Rifles Ac+t . . 

Mines Maternity ~ e n e f i t  
Act. 

Any lam corresponding to 
Mines Maternity Benefit 
Act, 1941, in force in 
any of the Part  B States 
immediately before the 
1st April, 1951. 

Railways (Lpcal Authori- 
ties' Taxation) Act. 

Any law corresponding to 
Railways (Local Authori- 
ties' Taxation) Act, 
1941, in force" in any of 
the Part  B States imme- 
diately before the 1st 
April, 1951. 
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Part I.-Central Acts  repealed, amended or otherwise affected. 

Short title of Act I How affected 
No. and se 
tion of 19!. 
Act by whic 

affected 

Coffee Market Expansion 
Act. 

Any 'law corresponding to 
Coffee Market Expan- 
sion Act, 1942, in force 
in any of the Part  I3 Sta- 
tes immediately before 
the 1st April, 1951. 

1 Weekly Holidays Act . 
Any law corresponding to 

Weekly Holidays Act, 
1942, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Industrial Statistics Act. 

Any law corresponding to 
Industrial Statistics Act, 
1942, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

I '  

" India" subs. for " the 
States" throughout Act. 
Ss. 1, 3 and 20 am. in 
part. 

Rep. with saving . 

S. 1 am. in part . 
Rep. with saving . 

S. 1 am. in part . 
Rep. with saving . 

* 

Reciprocity Act . . " India" subs. for " the I States" throughout Act. 
Long title and preamble 
and ss. 1 and 2 am, in 

Any law corresponding to Rep. with saving 
Reciprocity Aot, 1943, 
in force in anv of the 
Part B statesUimmedia- 
tely before the 1st April, 
1961. 

3, s. 3 and: 3c 

s. 6. 

s. 3 and s d  

s. 6. 

s. 3 and sol 

s. 3 and sbh 

Central Exeises and Salt First sch. am. in part, and 23, ss. 7 and 9 
Act. discontinuance of s d t  

duty from 1st April, 1951. 
8.3 am, in part . . 45, s. 6. ' 

Indian Coconut Committee .SS. I and 3 am. in part . / 3.8.3 and sat, I Act. 

Any law corresponding to 
Indian Coconut Comnit- 
tee Act, 1944, in force 
in any of the Part B States 
immediately before 
the 1st April, 1951. 

Rep. with saving . 

1ndia.n Oilseeds Committee S. 1 am. in part . I Act. 
s. 3 and sch: . .  
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Part I.-Centval Aoft repealed, amended or otherwise affected. 

Short title of Act How affeoted 
No. and sec. 
tion of 1961 
Act by . trhich 

affected 

XVII 

X X  

X X X I  

Any law corresponding to 
Indian Oilseeds Commit- 
tee Act, 1946, in force 
in any of the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

Protective Duties Act . 

Any law corresponding to 
Protective Duties Act, 
1946, in force in any of 
the Part B States imrne- 
diately before the 1st 
April, 1951. 

Industrial Employment 
(Standing Orders) Act. 

Any law corresponding to 
Industrial Employment 
(Standing Orders) Act, 
1946, in force in any of 
the Part B States irnrne- 
diately before the 1st 
April, 1951. 

Nica Mines Labour TV~.lf&re 
Fund Act. 

Any law corresponding to 
Mica Mines Labour Wel- 
fare Fund Act, 1946, i n  
force in any of the Part  
B States immediately 
before the 1st April, 1951. 

 elh hi Special Police Esta- 
blishment Act. 

Any law corresponding to 
Delhi Special Police 
Establishment Act, 1946, 
i n  force 'in any of the 
Part  B States immedia- 
tely before the 1st April, 
i951. 

Rep. with saving . 

Preamble and s. 1 am. in 
part. 

Rep. with saving . 

S. 1 am. in part . 

Rep. with saving . 

Ss. 1, 2 and 4 am. i n  part 

Rep. with saving . 

Long title and preamble 
and ss. 1, 6, and 6 am. 
in  part. Explanation 
ins. to  s. 6. 

Rep. with saving . . 

1 Foreigners Act . . I Ss. 1 and 2 am. in  part 

Any law corresponding to 
Foreigners Act, 1946, i n  
force in any of the Part 
B States immediately 
before the 1st April, 
1951. 

Prevention of Corruption 
Act,. 

Rep. with saving . 

Ss. 1 and 6 am. i n  part . 

s. 3 and soh. 

I 

s. 4 and aoh. I 

a. 3 and sah. I 

s. 3 and soh. 
I 



Part I.-Central Acts repealed; amended or otherwise affected. 

Year 1 NO. and seo- 
of ' Short title of Act How affected tion of 1951 
Aot Act by wliich 

affected 

Any law corresponding to 
Prevention of Cornlp- 
tion Act, 1947 in force i n  
any of the Part  B States 
immediately before the 
1st April, 1961. 

XIV Industrial Disputes Act . 

XVII 

XIX 

xirrv 

XXX 

XXXI 

Armed Forces (Emergency 
Dutigs) Act. 

Any law corresponding to 
Armed Forces (Emer- 
gency Duties) Act, 1947, 
in  force in  any of the Part  
B States immediately 
before the 1st April, 

1 1961. 

Trading with the Enemy 
(Continuance of Emer- 
gency Provisions) Act. 

Rep. with saving - ,. 

Ss. 7 and 13 am. in part. 
S. S am., s. 9 renumbered 
and s. 9 (3) ins. 

S. 2 am. in  past . 

Any law corresponding to 
Trading with the Enemy 
(Continuance of Emer- 
gency Provisions) Act, 
1047,inforce in any of 
the Par t  B States imme- 
diately before the 1st 
April, 1951. 

S. 2 am. in  part . 
~ e ~ .  with saving . 

S. 1 am. in  part . 

Rep. with saving 

40, ss. 3 to  6, 

3, s. 3 and ~ c h ~  

s. 6. 

Delhi and Aj'mer-Merwara 
Rent Control Act. 

Requipitioned Land (Con- 
tinuance of Powers) Act. 

Rubber (Production and 
Marketing) Act. 

S. 1 am. in  part I 
S. 1 a,m. in part . 

. I 
" India" subs. for " the 

States" throughout Act. 
Ss. 1 and 3 am. in  part. 

Any law corresponding to 
Rubber (Production and 
Marketing) Act, 194?, in  
force i n  any of the Part  
B States immediately 
before the 1st April, 
1951. 

Rep. with saving . 

Taxation onIncdme (Inves- 
tigatiol: Commission) 
Act. 

9, s. 2. 

10, s. 2. 

1, s. 8 and sch. 

S. 4 am. in  part . . 

Antiquities (Export Con- 
trol) Act. 

3, s. 3 and sch, Ss. 1 and 2 am. in  part . 



Part I.-Central Acts vepealed, anwnded or othemuwe aflectad. 

Any law correspcnding to 
Antiquities (Export Con- 
trol) Act, 1947, in force 
in any gf the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

Coal Mines Labour Welfare 
Fund Act. 

Any law corresponding to 
Coal Mines Labour Wol- 

- fare Fund Act, 1947, in 
force in any of the Part 
B States idmediately 
beforethe lstApril, 1951. 

Delhi premises (Requisi- 
tion and Eviction) Act. 

Doclr Worlrers (Regulation 
of Employhent) Act. 

Any law corresponding to 
Dock Workers (Regula- 
tion of Employment) 
Act, 1948. in force in any 
of the Part B States im- 
mediately before the 1st 
April, 1951. . 

Minimum Wages Act. 

Any law corresponding to 
Minimu-m Wages Act, 
1948, in force in any of 
the Part B States imme- 
diately befura thtr 1st 
April, 1951. 

Rep. with s&ving . 

Ss. 1 and 3 am. in part . 

Rep. with saving . . 

S. 10A ins. and ss.' 11 and 
12 am. in part. 

S. 1 &m. in part . 

Rep. with saving . 

S. 1 am. in part . 
S. 3 am. in part . 

Industrial Finance Corpora- 
tion Act. 

Any law corresponding to 
Industrial Finance Corpo- 
ration Act, 1948, in force 
in any of the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

Atomic Energy Act 
a I 

Any law corresponding to 
Atomic Energy Act, 
1948, in force in any of 
the Part  B States imme- 
diately before 
April, 1951. 

Rep. with saving . 

S. 1 am. in part . . 

Rep. with saving _ . 

S. 1 am. in part . 
Rep. with saving . . 

s. 3 and ach. 

69. ss. 2 to 4. 

'8,s. 3 and sch. 

0.  6. 

s. 3 and mh. 

/ s. 3 and ash. 
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Part  I.-Central Acts repealed, amended 01. otherwise affected. 

1948 

1948 1 LIV 

XLVI 

1948 

1948 

LVI 

_- 

XLVII 

LI I I  

Short title of Act How affected 
No. and eeo- 
tion of 1951 
Act by which 
affected 

National Cadet Corps 
Act. . 

Any law corresponding to 
National Cadet Corps 
Act,, 1948, in force in any 
of the Part B States im- 
mediately before the 1st 
April, 1951. 

Calcutta Port (Pilotage) 
Act. 

S. 1 a.m. in part . 

Rep. with saving . 

Ss. 7 and 10 am. S. 9 am. 
in part and s. 8 rep. 

3, s. 3 ani soh. 

35, ss. 193 Bo 
196. 

Employee's State Insurance Ss. 1, 2, 4, 8, 9, 10, 22, 26, 539 Ss. 2 to 29. 1 Act. 28, 45, 50, 53, 55, 56, 58, 
68,75,86,94,97 and Schs. 

I I and I1 am. in part. 
S. 44 am. S. 12 renum- 
bered and sub-sec. (2) 
ins. Ch. 5A, and as. 94A 
and 100 ins. S. 98 rep. 

Gandhi National Memorial Rep. . . . 
Fund Donations (Com- 
panies) Act. 1, Coal&fines ProvidentFmd 1 Pirat soh. am. in part and 1 21, 68. 2 and 3- 
and Bonus Schemes Act. S. 10A ins. I 

Displw~ec! Persons (Ifisti- ceased to apply . l tution of Suits) Act. 

Mines and Minerals (R,egu- 
lation and Development) 
Act. 

Any law corresponding to 
Mines and Minerals (Re- 
gulation and Develop- 
ment) Act, 1948, in force 
in any of t.he Pert B Sta- 
tes immediately before 
the 1st April, 1951. 

S. 1 am. in part 

Rep. with saving 

3, s. 3 and soh, 

s. 6. 

I Electricity (Supply) Act . 1 S. 1 am. in part . . 1 8.  3 and soh+ 
I 

Any law corresponding to 
Electricity (Supply) Act., 
1948, in force in any of 

, the Part B States imme- 
diately before the 1st 
April, 1951. 

Rep. with saving , 

s. 3 and soh. 
1 i Territorial Army Act . ' '' the Army Act, 1950 

I I S. I.  am. in part. I - 
' i 

II 

(XLVI of 1950)" subs. 
for " the Indian Army 
Act,, 1911 (VIII of 1911)" 
throughout Act. 
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Part  I.-Central Acts repealed, aqnended or othe7wise affectd. 

Short title of Act Bow affected 
I No. and sec- 

tion of 1951 
Aot by which 
affected 

LVIII  

Any law corresponding to 
Territorial Anny Act, 
1948, in force in any of 
the Part B States iinme- 
diately before the .lst 
April, 1951; 

Exchange of Prisoners 
Act. 

Any law corresponding to 
Exchange of P~isoners 
Act., 1948, in force in any 
of the Part B States im- 
mediately before the 1st 
April, 1951. 

Rep. with saving . 

S. 1 am. in part . 

Rep..with saving 

Any law corresponding to 
Central Silk Board Act. 
1948, in force in any of 

. the Part I3 States imrne- 
diately before the 1st 
April, 1951. 

I Central Silk Board Act . 

Factories Act . ' . 

1 S. 1 am. in part 

Any law corresponding to 
Factories Act, 1948, in 
force in any ,of the Part 
B States immediately 
before the 1st April, 
1951. 

Indian 1 Act. 
Tariff (Amendment) 

Central Tea Board Act 

Any law corresponding to 
Central Tea Board Act, 
1949, in force in any of 
the Part B States imme- 
diately before the 1st 
April, 1951. 

Rep. with saving 

S. 1 am. in part 

Rep. with saving 

Ss. 4 and 5 am. 
S. 7 rep. 

S. 1 am, in pmt 

Rep. with saving 

Hind11 Marriages Validity S. 1 am. in part 
Act. 

Any law corresponding to 
Hindu Marriages Validi- 
ty  Act, 1949, in force in 
any of the Part B States 
immediately before the 
1st April, 1951. 

in part. 

Rep. with saving . 

s. 3 and sch. 

I Xxv I Displaced Persons (Legal 
Proceedings) Act. 

S. 1 am. in part . I s. 3 and sc'i. 

Ceased to apply . . 70, s. 59. 



Part I.-Central Acts repealed, amended or othrwise affected. 

XLVI 

' 

Chartered . Accountants 
Act. 

Any lam corresponding to 
Displaced Persons (Le- 
gal Proceedings) Act, 
1949, in force in any of 
the Part B States irnme- 

Any law corresponding to 
Chartered Accountants 
Act, 1949, in force in any 
of the Part B States im- 

- mediately before the 1st 
April, 1951 

I diately before the 1st 
April, 1961. 

Banking Companies (Legal 
Practitioners' Clients' 
Accounts) Act. 

Any law corresponding to 
Banking- Companies (Le- 
ga.1 Practitioners' Clients' 
Accounts) Act, 1949, in 
force in any of the Part 
B States immediately 
before the 1st April, 
1951. 

Transfer of Detained Per- 
sons Act. 

I Industrial Disputes (Bank- 
ing and Insurance Com- 
panies) Act. 

Any law correspoilding to 
Industrial DiGutes 
(Banking and Insurance 
Companies) Act, 1949, 
in force in any of the Part 
B ~t 'a tes  immediatelv 
before the 1st ~ ~ r i i ,  
1951. I 

Explosives (Temporary 
Provisions) Act. 

Any law corresponding to 
Explosives (Temporary 
Provisions) Act, 1949, 
in force in any of the 
Part B States immedia- 
tely before the 1st April, 
1951. 

Rep. with saving . . . 

S. 1 am. in part . 

Rep. with saving . 

S. 1 am. in part . 

Rep. with saving . 

Rep. . . . 

S. 1 am. in part . 

Rep. with saving . 

S. 1 am. in part . 

Rep. with saving . 

No. and st 
tion of 19 
Act by whi 
affected 

8. 3 and sc 

s. 6.  

s, 3 and sc 

8. 6. 

8. 3 and sd 

Central Reserve Police 
Force Act. 

S. 1 am. in part . 

- I 8. 3 and 

a!: 
\ 

3 



Year 
of 

Act 

'. Part I.-Uen'entral Acts repealed, amended or otherwise affected. 

How affected 
No. and seo- 
tion , of 1951 
Act by which 
affected 

X X X I  

Any law corresponding to 
Central Reserve Police 
Force Act, 1949, in force 
in any of the Part B Sta- 
tes immediately before 
the 1st April, 1951. 

I Pieventive Detention Act 

Administration of Evacuee 
Property Act. 

Ss. 1, 2, 3, 7, 8 and 10 am. 4, ss. 2 to  12. I in part. Ss. 4, 5, 9, 1.1 
and 12 am.'and ss. 3A 
and 14 ins. 1 

Rep. with saving . . 3, Y. 6. 

S. 2 am, in part and s. 17 
am. 

Representation of the Peo- 
ple Act. 

22, ss. 2 and 3. 

Opiurn and Revenue Laws 
(Extension of Applica- 
tion) Act. , 

XLIII Representation of the Peo- 
ple Act. 

S. 3 am. in part . . 

S. 3A and 6th alid.7th schs. 1 27, ss. 2 and 3: 

44, S. 2. 

part. 
Ss: 2, 12, 13, 39, 53, 71, 147 49, s. 44 and 

and 152 am. in part. \ soh. 
Ss. 4, 39 and 58 am. in part. 67, ss. 8 to 

ins. 
Ss. 2, 27A, 2733, 27C, 27F, 

271 and 27J am. in pert, 
and ss. 27E end 27K and 
5th sch. am. 

Ss. 2, 3, and 4 and lst, 6th 
and 7th schs. am. in 

' 49, s. 44 and 
Fifth soh ' 

67, 5s. 2 to 7. 
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Pal t 11.-Central Ordinances repealed, anzended or othwwise affected. 

+ Year 
of 

Ordina- 
nce 

No. of 
Ordinance 

- -  

Short title of Ordinance 

1940 

1942 

How affected 

- 

No. and sec- 
tion of 1951 
Act by whioh 
affected 

IT j Currency Ord~nance . 

i Any law corresponding to 
Currency Ord~nance, 

- 
8s. 1 and 2 am. in part and 

s. 2A ins. 
Rep. with saving . . 

S. I am. in part . . XLI 

Any law corresponding to I i 
Armed Forces (Special 

-- 
3, s. 3 and sch. 

a. 6. 

s. 3 scho 

Rep. with saving . . 

S. 1 am. in part . . 
Rep-. wlth saving . . 

Ss. 1 and 5 am. in part . 

Rep. with saving . . 

S.l am. in part . . 

Rep. with saving . . 

Rep. with saving . . 

Rep. with saving . . 

1940, in force in any of 
the Part  B Statesimme- 
diately before the 1st 
Apnl, 1951. 

Armed Forces (Special 
P o ~ e r s )  Ordinance. 

1944 

1945 

1946 

. 

1951 

1951 

s. 6. 

s. 3 and soh. 

8, 6. 

s. 3 and sch. 

s. 6. 

s. 3 and sch, 

6. 6. 

51, s. 20. 

52, s. 9. 

Powers) Ordlnance, 1942, 
in force In any of the 
Part R States ~mmedia- 

I tely before the 1st April, 
1951. 

XXXVIII 

XLVII 

VI  

11 

111 

I 
1 Criminal Law Amendment 

Ordlnance. 
Any law corresponding to 

Criminal Law Amend- 
ment Ordinance, 1944, 
in force in any of the 
Part B States immedla- 
tely before the 1st April, 
1051. , 

International Monetary 
Fund and Bank Ordi- 
nance. 

Any law corresponding to 
International Monetary 
Fund and Bank Ordinan- 
ce, 1945, in force in any 
01 the Part  B SLaLes irn- 
med~ately before the 1st 
April, 1951. 

Criminal Law Amendment 
Ordinance. 

Any law corresponding to 
Criminal Law Amend- 
ment Ordinance, 1946 
in force in any of the Part  
B States immediately 
before the 1st April, 
1951. 

Railway Companies (Em- 
ergency Provisions) Or- 
dmance. 

Indian Companies (Amend- 
ment) Ordinance. 
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pert 111.-Golastittition of India  repealed, amended or otherwise affected. 

. Short title of Act How affected 

. 

Year - 
of 

Act 

--- 
1949 

No. of 
Act 

. . . 



Part 1V.-State Acts repealed, amended or otherwise affected. 

How affected 
'Year 

of 
.Act 

No. and sw- 
tion of 1951 
Act by whioh 
affeoted 

NO. of 
Act. 

I 
Aseam 

'Assam Maintenance of Ceased to have effect in so 

I I Rombav I 

Short title of Act 

Public Order Act, 
56, s. 37 (2) 

and second 
sch. 

far as any provision im- 
posing any restrictions 
on printing, public8,tion 
or distribution of any 

Bombay Port Trust A C ~  ; 

newspaper, news.~heet, 
book or other document 
is concerned., 

Bombay Finance Act . 

Bombay Public Security 
Meassures Act. 

64A, 68,72, 73,74,78, 82 
and 87 am. 'UI part and 
ss. 9, lot  11, 15, 23, 24, 
42A to 42E, 56, and 79 
anl. Ss. 3A, 13A, 16A, 
20A, 20B, . 41D, 41E, 
43C, 49A, 50, 55A, 56A, 
56B, 58A, 58B, 61B, 68A, 
68B, 68C, 72A, 86A, 88, 
89 and 90 ins. and sa. 8, 
22A, 25, 32, 46 and 47 
rep. 

Part VII rep. with saving 

Ceased t o  have effect in 
so far as any provision 
imposing any r6strictions 
on printing, publication 
or distribution of any 
newspaper, news-sheet, 
book or other document 
is concerned. 

and 143 in;. and as. 
9, 33, 39, 64 and 124 rep. 

I 
Bengal (West B elzgal). 

35, ss. 2 to 58. 

Calcutta Port Act . . 

56, s. 37 (2) 
and aecond 
sch. 

Ss. 3, 6, l.1, 13, 15, 19, 24, 
24A, 24B, 24C. 27, 30, 
30A, 31, 32, 32A, 33, 35, 
44, 48, 49, 50, 51, 52, 54, 
55, 57, 75, 79, 90, 93, 
94, 104A, 105, 107, 108, 
113, 117, 120, 126 and 
135 am. in part and ss. 10, 
13A, 14, 16, 17, 32, 34, 
38, 53, 76, 95, 123 and 
136 am. 8s. 3A, 108, 
13R, 16A, 27A to 27L, 
Part IVA in Ch. IV, 75A, 
75B, 76A, 80A, 109A, 
119A. 122D. 134A, 134B 

35, ss. 60, to 
127. 



Year 
of 

Act, 

P a r t  1V.-State Acts repealed, amended or otherwise affected. 

X I X  

111 

West Bengal Security 
. Act. 

Ceased to have effect in 
so far as any provision 
imposing any restrictions 
on printing, publication 
or distribution of any, 
news-paper, news-sheet 
book or other dooument 
is concerned. 

No. and sec- 
tion of 1951 
Act by which 
affected . 

~ k h d r  , 
Bihar Maintenance of Pub- Do. 

Iic Order Act. 

. Bilaspur 
Bilaspur (Kehloor),State Rep. with saving6 from 

Halqa and Pargana Co- 29th Augwt, a1950. 
uncils (Powers and Au- 
thorised Functions) Act. I 

Bhopal 
Bhopal State Land Impro- Rep. with savings from 

vement and Agriculturis- 20th June, 1951. 
ts' Loans Act. 

1929 1 111 ' 1 Bhopal Civil Procedure 
Code (Amendment) Act. 

56, s. 37 (2),  
and second 
soh. 

Do. 

66, ss. 2"andi8' 
and sch. 

66, ss. 2"andL8 
and sch. 

Rep. with savings from, 6th 1 Do. 
September, 1960. 

l946 I ~ X I I  I Notified ~ i e a s  Act . . I Rep. with savings . . I Do. 

Bhopal State Public Safe- 
t y  Act. 

Ceased to have effect in so 
far as any provision ;m- 
posing any restrictions 
on printing, publication 
or distribution of any 
newspaper, news-sheet, 
book or other document 
is concerned. 

DeUd 
Agra Tenancy Act . 

I 
Rep. in its application to 

certain parts of Delhi. 

. ~~de..rAbad 
Hyderabad Press and Prin-  rep. . . . .  

"ting Establishment Act. ' - I 
~ u t d h  

Any law corresponding to Rep. with savings from 
Eombav Land Revenue I 10th Mav, 1950. 

I I Any law corresponding to 
Bombay Landing and 
Wharfage Fees Act, 1882. 

Any l~zw corresponding to 
Bombay Weights and 
Messures Act, 1932. 

Any law corresponding to 
Ecmbay Agricultural 
Eebtors Relief Act, 1947. 

Kutch Nagrtrsabha Cons- 
titution, 1942. 

66, s. 37" (2) 
and second\ 
soh. 

36, s. 2. 

56, a .  37 (1) 
and Fir& 
sch. 

Rep. with savings from 
3rd June, 1950, 

Rep. with savings from 
7th November, 1950. 

Rep. with savings from 
24th May, 1960. 

Rep. with savings from 
13th Septemb~r, 1950. 

66, ss. 2 and % 
and soh. 

Do. 

Do. 

Do. 

Do. 



Part  1V.-State Acts repealed, mmended or,othert~iss affmbsd. 

Year 
of 

Act 
No. of 

Act 
Short t i t le  of Aot How affected 

No. and sec- 
tion of 1051 
Act by which 

affected 

Madras General Sales Tax 
A.ct. 

X X I I I  

X X I I I  

~ad ia :as  

V I I  

Madras Port Trust Aot . 

'1950 1 L X I X  

' 8s. 5, 8, 10, 12, 21, 22, 23, 
26, 27, 28, 28A, 29, 32, 
38, 40, 42, 44, 55, 59, 68, 
70. 71. 74. 74A. 75. 76, 

Madras Maintenance of 
.Public Order Aot 

79; 81,'82,'87, 89, 90, 94; 
100,105, 107, I l l  and 112 
am. in part and ss. 9, 11, 
13, 20, 29, 30, 49, 64A, 
64B, 88, 96, 101 and 113 
am. 

Ss. 5A, l lA,  l lB ,  21A,21B, 
38A, 43B, 68A, 72A, 74B, 
74C, 76A, 80A, 86A, 86B, 
86C, 89A, 109A, 111A, 
and l l l B  ins. and 8s. 77, 
78, 93 and 94 rep. 

8.5 am, in part andso much 
of Act as authorises levy 
of t ax  on sale of news- 

35, ss. 128 
to 187. 

/ newspaper, news-shee<, I 
book or other document 

papers rep. from 1st Jan-  
uary, 1951. 

Ceased to  have effect in 
80 far as  any provision 
imposing any restrictions 
on printing, publication 

I or distribution of anv 

! is concerned 
Madhya Pradesh 

Madhya Pradesh 

I 
Do . . 

Seourity Measures Act 

56, s. 47 (2) 
and second 
sch. 

Madhys Bharat Preas Rep. . I . . .  
, (Emergency Powers) 

Act. I 

Madhya bharat 

Myaore 
Mysore Press and News. l R e p '  . . . 

papers Aot. 

United State of Gwalior, 
Indore and  Malwa (Ma- 
dhya Bharat) Mainten- 
ance of Public Order 
Act 

Do 

Do. 

Orisna ~ a i n t e n a n c e  of Ceased to have effect in 

Do. 

Public Order Act. 

a. 37 !I) 
and First 
sch. 

so far as any provision 
imposing any restrictions 
on publication 
or' distribution of any 
newspaper, news-sheet, 
book or other document 
is concerned. 

Do. 

56, s. 37 (0) 
and seoond 
soh. 

I 
Tvavancore-CocFin 

Travan?ore.Cochin 
Safety I Do. . . . 1 Do. 

- Mea~ures. Act - 
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Pmb V.-State Ovdinaaces. Regulations and Rules repealed, amended or otherwiae affected. 

. . 

V I I  

XIV 

Year 
of 

Ordina- 
nce 

--- 

XXVI 

XLVI 

Bhopal 

I No. and sea- 
How affected tion of 1961 

Act by whicb.. ; 
affect,el ------- I--- 

I 

Tehsil Judicial Committee ' Rcl?. with savings 
Ordinance and Hie High - 
ness the Nawab of Bho- 
pal's Birman entitled 1 Village Panchayat. 

No. of 
Ordinance 

-- 

Short title of Ordinance 

- .  

66, ss. 2 and 2 
and sch. 

Public Companies (Limita- 
tion of Dividends)Re- 
gulation. 

Kutch Rent Restribtion I Rep. with savinga . i Rules. 

Rep. 

Patiala and E'aut P z ~ n j a b  Stales Un ion .  

K u t c l ~  

Patiala and East Punjab 
States Union Public 
Safety Ordinanoe. 

PatiaIa and East  Punjab 
States Union Presa (Em- 
ergency Powers) Ordi. 
nance. 

Ceased to have effect in  
so far as any provision 
Impoeing any restric- 
tions on pr~nting, publi- 
cation or distribution 
of any newspaper, news- 
sheet, book or other do- 
cuknent is concerned. 

Rep. - . 

66, ss. 2 and 3 
and soh. 

56, 8. 37 (21 
and sewuu 
soh. 

s. 37 j1) 
and First 
sch. 

~a j a s t h a ~  
Rajasthan Publio Security Ceased to have effect in  

Ordinance. I so far as any provision 

newspaper, news-sheet, 
book or other document 
is concerned. 

s. 37 !2\ 
and second I 

imposing a n y  restrictions 
on printing, publication 
or distribution of any 

sch. 

saztrashtra 
Saurashtra Public SBfetv , Ceased to have effect in  

Rajasthan Press Control 
Ordinance. 

Measures Ordinsnce. " 1 so far as any provision 

Rep. . 

- 
imposing any restrictions 
on printing,, publication 
or distribution .of any 
ne*spaper, news-sheet, 
book or other document 
is concerned. 

Vgndhya Pvadesh 
IQ46 1 . . 1 Rewa State Rent Control Rep. with savings fGom 6th 

Ordinance. 1 December. 1950. 

lo49 I 11 1 VindhyaPridesh Sales Tan (Rep. with savings from 
Ordinance. 29th December, 1950. 

s. 37 (2) I and second 
sch. 

6G, ss. 2 and 3 
and sch. 

1 Do. 
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the Acts of Parliament. 1951'. 
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Adjustment, Debts. 

See " Debts". 
~L in i s t r a t ion .  

See " Companies, Railway". 
See " Samdhi, Rajghat". 
See " Evacuee Property". 

Advisers. 
4 

SfX " Stateb". 
Advocates. 

Pages 

Supreme Court----(Practice in High Courts) Act . . . . .  8 3 
Appropriation. 

--(Vote on Account) Aot . . . . . . . . .  63 
--(NO. 3) Act , . . . .  . . .  409 . . . . . .  Punjab-Act . b . .  403 
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I 
Arch~ologimI Sites, : 

. . ! 
See “Idunwnents~. I 

Assam; 
See 'I Boundaries". 

Assam Rifles. 
-(Arnerldnient)Act . . . . . 

- - 
B 

Dhlitatl, 

See " Bound&?ie~"r 
Boilers, 

Indian--(Amendnierlt)Act . , 6 . 0 Bar)  
Bonm Schemes. 

See " Coal Mines". 
Boundaries. 

Assam (Alteration of-) Act . . . b 307 

~ h d r e n .  
. 6 1  

Employment of--(benddent) Act , . . .  r . .  
Civil Procedure. 

See " Code". 
Civil and Cfiminal ProceduPe, 
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0 3d of Law 



Coal Mines. , Pages 
-Provicieilt P'i111d and Bonus Schemes (Amendmen*,) Act . . . 93 
A S a f e t y  (Stowing) Amendment Act . . . . . .  8 1 

C~de. 
---of Civil Procedure (Amendment) Act . . . . . . 7 
. --- of Civil Procedure (Second Amendment) Act . , 85 

--of Criminal Procedure (Amendment) Act . , . , . 1 
Pode(s). 

-------of Civil and Criminal Procedure (Amendment) Aot , . 113 
Companies. 

Hyderabad Public-(Limitation of Dividends) Repealing Aot . , 149 
See " ~ u n d s ,  National". 

Companies, Indian. 
------(Amendment) Aot . . . . ,  . . 367 

Companies, Railway. B 

-(Emergency Provisions) Aot . . . . . . .. 347 
Consolidated Fund. 

See " Appropriation". 
Control. 

See " Samedhi, Rajghat". 
Corporations. 

StateFinamcial----Act. , , , , , . . . , 423 
Crime, Incitement to. 

See '' Press". 
Criminal Procedure. 

See " code)'. 
Gustoms, Sea. 

-and the Central Excises and Salt (Amendment) Act . , , . 303 a 
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I 

Debts. < 
Displaced Persons (-Adjustment) Aot . I . I I  489 1 

I 
I Declaration. 

Bee " Monuments". 
Delhi. 

Sce " Laws". I 

Delh/ and Ajmer-Merwara. 
See " Rent". 

Detention, Preventive. 
------(Amendment) Act . . . . .  43 

Development and Regulation. . 
See " Industries". .- v 

Disputes, Industrial. 
-(Amendment and Temporary ~revision;) Act , I . .  233 

Disqualification, Prevention of. 
See " Parliament". 

Dividends. 
. See ' LCompanios". 

Donations. 
Bee '! Fun&, Nat iod ' ,  
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3otions. 
See " Representation". 

aployees. 
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aployers. 
See " Liability". 

nergency Provisions. 
See '' Companies, Railway". 

nployment. 
See " Children". 

raouee. 
--I@e~est (Separation) Aot , , 

vaouee Property. 
Addnistration of-(Amendment) Act 

noises, Central. 
See " Customs, Sea". 

B 
inanoe. 

-Act , . . . . . 
nance Commission. 

-(Miscellaneous Provisions) Act , 
lancial. 

See " Corporations". 
mds, National. 

Oompanios (Donationa to-) Act . 
a 

merriment. 
See " States". 

H 
.igh Courts. 

See " Advooates". 
indu. 

See " University". 
lYderabad. 

See " Companies". 

loome. 
See " Taxation". 

~duetries. 
-(Development and Regulation) Act 

Isurance. 
Employees' State----(Amendment) Aot 

nterest. 
See " Evacuee ". 

nJestigation Commission. 

See " Taxation". 
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Land, gequisitioned. 
-(Continuance of Powers) Amendment Act . . 67 

Labour. 
Plantations------Act . . . 475 1 

Laws. 
Part C States (Miscellaneous---) Repealing Acr. , . .  ,467 ' 
Delhi-(Amendment) Act . . . .  223 
Part B States-Act . . . . . .  13 
See " Scheduled Areas". 

Laws, Revenue. 
Opium and-(Extension of Application) Amendment Act . . . . 301 

Legislative Assemblies. 
See " States". 

Legislature. 
, Punjab S t a b ( D e ! e g a t i @ n  of Powers) Act . , . . . . . .. 

See ' I  Representation". 
Liability. 

Employers'---(Amendment) Act . .. . . . . , . . . . ,: , 

8 .  , 
M 1 

Warking, I I 

See " Packages". ' , 

Members, Appointment of. 
See " Finance Commission". 

< I  

Memorial, National. 
See " Jallianwda Bagh". 

Ministers, Council of. 
See " States". 

Monuments. 
Ancient and Historicd--and Archaeological Sites and Ramains (Declafa- 

tion of qat i~nal  Importance) Act . , . . . . . * '616 
Muslim. 

See " University". 

N 
Newspapers. ..: . . . ,  . 

, . '  
Tax dn-(sales and Advertisements) Repeal Act , ,' ' , , 

\ 

0 
Opium. , ,  $ ? .  

See '' Laws, Revenue". 

P 
Packages. 

Marking of heavy-Act . . . . . . . 231 
Parliament. . 

-Prevention of Disqualification Act . , . . . . . 472 
See " Representation". 

Pay and Allowances. 
See " Disputes, Indudtrial".. 

Pension. - . I 
c'wident9-Aot . . . . b b + ' .  . , 149 



lBoople. 
See " Representat.ion". 

Persons, Displaced. 
See "~Debts", 

Ylontations. 
See ".Labour9'. 

Ports. 
Port Trusts and-----[Amefidment) Act . . . . , .  

Port Trusts. 
See " Ports". 

Powers. 
See ' I  Land, Requisitioned". 

Powers, Delegation of. 
See " Legislature". 

Practice. 

is: See " Advocates". . 
, Premises, Delhi. 

See " Requisition and Eviction". 
President. 

s - 
See " Pension". 

Press. 
-(Objectionable Matter) Act . . , . . . . .  

\ Printing. 
, . , See " Press". 

i Property. 
See '' Evacuee". 

I Provident Fund. 
See " Coal Mines". 

Publication. 
See ' I  Press". 

Punjab State. 
See " Legislature". 

- R 

See " Appropriation". 

Delhi and Ajmer-Merwara---&ntrol (Amendment.) Act . , . 9 a. 

See " Laws"' 

1 lepresentation. 
-----of the People Act , . . . + - . . . . 241 
-------of the People (Amendment) Act . . . . . . . 187 
---of the People (Second Amondment) kct . . . . . . 469 

Requisition and Eviction. 
Delhi Premises-Amendment Act . . . 407 

Reserve Bank. 
-----of India (Amendment) Act , . . . . . 1 1  . 161 

t 
SaLs and Advertisements. 

See " Newepapers". 
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See " Customs, Sea". 

Samadhi, Rajghat. . . .  - A c t .  237 
Scheduled Areas. I 

-(Assimilation of Laws) Act . . . . . . . .  226 
Sea. 

See " Packages". 
Services, AU India. 

-- Act . .< , a . . . . . . . .  411 
Stlipping, Merchal~t 

~ t a to s .  
Governmelit of Pmt C-----Act , . . . . . . .  313 

See " Laws". 

See " Monuments". 
Btea,m-Vesscls. 

Inland------(Amendmnt) Act . . . & . . . .  119 
(Stowing), Safety. . , 

See " Coal Mines". .*::; 
,, h 

Supreme Court., 
See " Advocates". -. 

Tariff Commission. 
A c t  . . . . . . . . . . .  397 

Tariff, Indian. c 

-(Amendment) Act . . . . .  6 7 
-(Second Amendment) Act! . . . . . .  87 

Tax. 
See " Nawspapers". 

Taxation. 
---on Income (Investigation Commission) Amendment Act . i . 61 

u 
University. 

Aligarh Muslim---(~%mendment) Act 
Benares Hindu-(Amendment) Act . 
See " Visva-Bharati". 

v 
Visva-Bharati. 

W' 
Wages, Minimum. 

-(Amendment) Act . . .  79 
Wa'ter-ways, Inland. 

See " Packages". 
Workmen. '4 . ,  ', 

See " Disputes, Industrial". 


